IN THE

ANKUR

k2.

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN
OA. No. 83/2023/EZ

MATTER OF:

SHARMA

VERSUS

THE STATE OF WEST BENGAL & ORS.

...RESPONDENTS

INDEX

SL.No.

Particulars

AnnexurePage

No.

Counter Affidavit on behalf of Central Pollution
Control Board, Respondent No. 05

U3- g

A copy of the Hon’ble NGT (EZ) order dated
02.08.2023

H1-s¢

A copy of affidavit containing Committee report
dated 19.09.2023 filed by the West Bengal
Pollution Control Board

II

SF-44

A copy of CPCB letter dated 12.07.2023
communicated notification dated 18th May
2023 G.S.R. 376 (E)

III

67~ /S|

A Copy of CPCB modified direction dated
07.03.2016 reg. Harmonization of Classification
of Industrial Sectors Under Red /Orange
/Green [White Categories

A graphical representation of Ambient Air
Quality data of Howrah, West Bengal during
January, 2023 to July, 2023 in terms of PMio

and PMa s

Filed through Counsel

Dated: 1 l (2], 2023

Place: Kolkata



54

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:

ANKUR SHARMA

THE STATE OF WEST BENGAL & ORS.

OA. No. 83/2023/EZ

...APPLICANT ’?

VERSUS

A

h
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¢/ SHAPAN BANERJEE "
CALCUTTA,INDIA |
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...RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 05

i.e., CENTRAL POLLUTION CONTROL BOARD

I, Mrinal Kanti Biswas S/o Shri Saroj Kumar Biswas, aged about 42, by

Religion-Hindu, by Occupation-Service, having office at the Regional

Directorate, Central Pollution Control Board, 1582, Rajdanga Main Road,

Kolkata-700107, do hereby solemnly affirm and declare as under:

1. That I am working as Regional Director in the Central Pollution

Control Board (hereinafter

referred to as ‘CPCB’), Regional

Directorate Kolkata and have been authorized to file the present
affidavit on behall of the Respondent No. 05 i.e. the Member
Secretary of CPCB. I am well conversant with the facts of the
application from the records maintained by the offices of the CPCB
hence, 1 am competent to swear this independent response on

behalf of the CPCB.
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2. That I have read and understood the contents of the present
Counter Affidavit. The contents thereof are true and correct and

nothing mater:al has been concealed therefrom.

Preliminary Submissions:

3. It is humbly submitted that the Hon’ble National Green Tribunal
(NGT), Eastern Zonec (EZ) Bench, Kolkata vide order dated

02.08.2023 directed as follows:

17.%....ue deem it appropriate to constitute a Committee
comprising of the following Members:- (i) Senior Scientist, West
Bengal Pollution Control Board, (ii) Senior Scientist, Central
Pollution Control Board (iii) Principal Secretary, Department of
Environment, Gout. of West Bengal, or his nominee of a senior
rank, and (iv) Municipal Commissioner, Howrah Municipal
Corporation, or his nominee of a senior rank.

.... The Committee shall visit the site in question within 10
days and submit its report within a further period of two
weeks on affidavit. The Committee shall, in case violations

are found, not only determine the Environmental

Compensation against the violator but shall also recommend
disciplinary action against the officer responsible for
disregarding the orders of the Tribunal.
...... The West Bengal Pollution Control Board shall file the
Report of the Committee on affidavit.”

A copy of the order dated 02.08.2023 is annexed as Annexure-1.
4. That in compliance to the above mentioned direction of the Hon’ble

National Green Tribunal, Eastern Zone Bench, [hereinafter
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referred to as “NGT(EZB)”], Committee carried out a visit of the
impugned site on 29.08.2023 and affidavit containing Committee
report dated 19.09.2023 was filed by the West Bengal Pollution
Control Board (hereinafter referred to as “WBPCB”). A copy of the

affidavit is annexed as Annexure-II.
Para-wise Reply to the Original Application:

5. That the averment made under Para 1 contains the information
about the present Applicant and is matter of fact, hence, need no

comment from this Answering Respondent No. 3.

6. That the averment made under Para 2 is regarding gross pollution
and environmental damage caused due to operation of hot mix
plant by the Howrah Municipal Corporation (hereinafter referred to
as “HMC”), in this regard, it is humbly submitted that Central
Pollution Control Board (hereinafter referred to as “CPCB”) vide
letter dated 12.07.2023 communicated the Standards of Hot Mix
Plants notified by MoEF&CC vide notification G.S.R. 376 (E)
dated 18.05.2023 under Environment (Protection) Rules, 1986, in

Schedule I, to all the State Pollution Control Boards/Pollution

ontrol Committees (hereinafter referred to as “SPCBs/PCCs”) for
implementation. Further, it is submitted that WBPCB is the
gency to grant Consent to Establish (hereinafter referred to as
/ “CTE”)/Consent to Operator (hereinafter referred to as “CTO”) for
operation of Hot mix plants in the state, as stipulated under Air
(Prevention and Control of Pollution) Act, 1981. A copy of the

CPCB letter dated 12.07.2023 is annexed as Annexure-III.

7. That the averments made under Paras 3 and 4 are matter of

record, hence need no comment from this Answering Respondent.
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8. That the averment made under Paras 5 to 12 is regarding gross

pollution caused due to operation of hot mix plant by HMC, in this
regard, it is humbly submitted that the reply given at Para 6 of

this counter allidavit is reiterated.

9. That the averment made under Para 13, is a matter of record,

hence need no comment from this Answering Respondent.

10. That in reply to the averment made under Para 14, it is humbly
submitted that the reply given at Para 6 of this counter affidavit is

reiterated.

11. That the averment made under Para 15, is a matter of record,

hence need no comment from this Answering Respondent.

12. That in reply to the averments made under Paras 16 and 17, it is
humbly submitted that the reply given at Para 6 of this counter

alfidavit is reiterated.

13. That the averment made under Para 18 is regarding no CTE/CTO
has been obtained from WBPCB, in this regard, it is submitted

that as per the modified direction dated March 07, 2016 issued by

1981 to all the SPCBs/PCCs regrading

harmonization of classification of industrial sectors under

% &/
/VME NT (‘?/ Red/Orange/Green/White Categories, “Hot mix plants” have been

categorized under "Orange Category” and required to
obtain CTE/CTO for operation of Hot mix plants from WBPCB. A

Copy of the CPCB modified direction is annexed as Annexure-IV.

Y
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14. That the averment made under Para 19, is a matter of record,

hence need nc comment from this Answering Respondent.

15. That the averment made under Para 20 is regarding the air
quality of Howrah city is being devastated due to operation of Hot
mix plant by HWC, in reply, it is submitted that the Ambient Air
Quality of Howrah, West Bengal reported during January, 2023 to
July, 2023 in terms of PMio and PMas were found in the range of
13 to 407 ug/m3 and 5 to 237 ug/m3, respectively. It was
observed that during January, 2023 to March, 2023, in most of
occasions, the air quality in terms of PMio and PMa2 s exceeded the
National Amkbient Air Quality Standards. However, no direct
conclusions can be drawn regarding impact on ambient air quality
due to operation of the Hot Mix Plant. The data indicate that air
quality may have been influenced by local factors rather than the
emissions from Hot Mix Plant. The other local factors contributing
to the impact can be vehicle traffic, natural dust, DG sets, etc. A
graphical representation of said air quality data is annexed as

Annexure-V,

16. That the averments made under Paras 21 to 23, are matter of

record, hence need no comment from this Answering Respondent.

17. That in reply to the averment made under Para 24, it is humbly
submitted that the reply given at Para 15 of this counter affidavit

is reiterated.

18. That the averments made under Paras 25 and 26, are matter of

record, hence need no comment from this Answering Respondent.

SWAPAN BANERJT
C'ALCU‘.' (&, INDH&
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That with regard to the averments made under the heading
Grounds under Paras A-M of the Original Application, it is humbly
submitted that the reply in this regard have been made in the

above Paras.

That I have read and understood the contents of the present
Counter Affidavit. The contents thereof are true and correct and

nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

I, Mrinal Kanti Biswas, the above named deponent do hereby verify that the
contents of the above affidavit are true and correct to my knowledge based on
official records no part of it is false and nothing material has been concealed

there from. -

i v" \
/S
Signed and vqnhe on, this' a pﬁD\:cember 2023 at Kolkata.
J "\‘?I:'! ‘ ) -ml ?I

NS Y DEPONENT

Solemnly atfirmed and declared

s

N ,-:)/ L‘ SWAPAN BANERJEE
&/ ”_, .':T.. \J‘;// Notary, Calcutia, India

—-.r--r*"

Govt. of W.B. Regn. No: 17/1994
Calcutta City Courts’ Bar
Association (2nd Floor)
Calcutta-700 001

[ 7 DEC 2023
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U9 ANNE XURE - T

Item No.01 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)
Original Application No.83/2023/EZ
Ankur Sharma Applicant(s)
Versus

The State of West Bengal & Ors. Respondent(s)

Date of hearing: 02.08.2023

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

For Applicant(s) : Mr. Ankur Sharma, in person (in Virtual Mode)

ORDER

I, Heard Mr. Ankur Sharma, the Applicant in person, present in
Virtual Mode.

2. This Original Application has been filed by the Applicant alleging
that within the Howrah Municipal Corporation, Hot Mix Plants are
in operation near Dalal Pukur’ on Mahendra Bhattacharya Road,
which is an extension of N.S. Road and close to the house of the
Applicant. It is stated that a new layer of asphalt has been applied
on a small stretch of N.S. Road within the jurisdiction of the
Howrah Police Station using Hot Mix technology.

3, It is further stated that on 19.07.2023 the Applicant noticed that
hot mix asphalt was being brought on polluting three wheelers and
was being laid on a stretch of the said Road and on enquiry it was
informed that reconstruction of N.S. Road is being carried on and a
Hot Mix Plant has been set-up near ‘Dalal Pukur’ on Mahendra

Bhattacharya Road being the extension of N.S. Road.
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It is stated that Applicant thereafter rushed to the Dalal Pukur and
noticed a huge Hot Mix Plant had been set-up near the lake
emitting thick black smoke in which plastic and wood were being
used as fuel. The name of the contractor was not available
anywhere through any display board to show that he has been
engaged by the Howrah Municipal Corporation.

It is further stated that on 11.12.2022 while passing along
Deshpran Shasmal/Panchanantala Road, Howrah, the Applicant
noticed that gross pollution was being carried out by the Howrah
Municipal Corporation due to the use of Hot Mix Plant emitting
thick black smoke which was causing considerable air pollution in
the area.

It is stated that thereafter the Applicant seni a complaint vide
e-mail dated 20.07.2023 at 10:45 hours (Annexure-P-2 to the
Original Application), to the Commissioner, Howrah Municipal
Corporation and the West Bengal Pollution Control Board, but no
action has been taken till date. It is also stated that another
complaint letter vide e-mail dated 12.12.2022 at 11:45 PM was sent
by the Applicant to the Commissioner, Howrah Municipal
Corporation, copy of which has been filed at page no. 27 of the
paper book. Photographs have also been filed as Annexure-P-1 & P-
2 (page nos. 18, 19, 20, 21, 24 & 26) to the Original Application.
The Applicant has also referred to the directions given by the
Tribunal in its order dated 02.05.2022 passed in Original
Application No.171/2016/EZ with M.A. No. 57/2018/EZ (Subhas
Dutta Vs. State of West Bengal & Ors.), wherein the Tribunal had
taken note of emissions emerging from Hot Mix Plants. Para 13 of

the order reads as under:-
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13. Kolkata - Howrah twin Cities (in KMDA) are included in the
nenattainment cities (NACs). They are required to execute Clean
Afr Action Plan, 2020 under NCAP which includes identification
scurces contributing to air pollution. The relevant information
perticularly relating to Hot Mix Plants with reference to short

and medium term actions are given:

“1.5 Hot-mix plants for road construction and cement

batching

Kolkata Municipal Corporation, as well as the Kolkata
Metropolitan Development Area have been wilnessing a
boom. Greenfield projects, in terms of commnercial, residential
and mixed land-use area development, as well as expansion
of existing areas has led (o the inlensive increase in
emissions emerging from concrete batching as well as from

asphalt mixing plants, known as hot-mix plants.

The Eastern Zone bench of the NGT took notice of the
emissions emerging from these hot-mix plants, and in a series
of orders daled 18 September 2018 and 01 October 2018,
banned the operation of all Hot Mix plants within Kolkata and
Howrah. The order also asks the state government, KMC, and
the WB PWD to ‘adopt more environment friendly and cleaner
methods for the purpose’. The KMC also moved the NGT on
01 October 2018 to get a 4-month window to continue to
operate the KMC run hot-mix plants within Kolkata. The
deadline of 31 January 2019 has been set for these plants by
the KMC to finish the ongoing repair of roads across Kolkata
and Howrah. However, it must be noted that the longer term
plan of the KMC for its hotmix plants is to relocate these to
areas such as Dum Dum and Rajarhat that are outside the
Jurisdiction of KMC. While this may suffice for the purpose of
the NGT order, the emissions from these re-located plants,
along with others within the KMDA will continue to affect air
quality in the Kolkata-Howrah airshed. The KMC has begun
implementation of this order, through the constitution of a
panel of experts from WBPCB, IIT-Kharagpur, KMDA, Hooghly
River Bridge Commissioners [HRBC) and KMC, with a

mandate to monitor emissions from existing hot-mix plants,
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and suggest technical, technological and other measures to

reduce the emissions from this sector.

3. BRICK KILNS, HOT-MIX PLANTS AND STONE
CRUSHERS

Sr. | Action points Agency Timeline
no. responsible
Short-term priority action

3.1 | There are about six| Dept. of land and | 6 months
brick kilns in close| Land Reform
vicinity of the city. | WBPCB, KMDA,
Enforce restrictions on| HMC, Department of
operations of brick | MSME

kilns  within  urban
airshed zones during
high pollufion periods;
allow only those brick
kilns that comply with
rectangular zig-zag
design with induced
draft or those with
improved technology.
Initiate phasing out of
traditional brick kilns.

3.2 | Relocate and | HMC, WE PWD, | Immediately
discourage any hot- | NHAI and other
mix plants within | road operating
Howrah boundaries. | agencies

Shut down small
and mobile hot-mix
plants.

Medium-term action

3.3 | Identify and convert| Department of Land | I year
all brick kilns to| and Land Reform,
rectangular design | WBPCB, CFPCB, ICE
zigzag technology. If| and MSME
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any FCBT natural
draft kilns are found
they need to be
converted to induced
draft kilns with
rectangular zigzag

design.

3.4 | Prescribe design | CPCB, WBPCHB, | 1 year
specifications for| Departmeni of ICE,
improved kilns and| MSME
ensure compliance
checking of
conversion. Ensure
provision of

infrastructure in terms
of uviewing platform
and chimney emission
testing  point  for
compliance.

3.5 | Establish a protocol| MoRTH, HMC, WB| 2 years
for wusing cleaner| PWD, NHAI and
fuels & technology| other road
for asphalt mixing | operating agencies

and minimizing the
number of hot-mix
plants.

We find that the Tribunal while disposing of the said Original
Application had constituted a Joint Committee comprising of; (i)
Secretary Environment, Government of West Bengal, (ii) Secretary
Transport, Government of West Bengal, (iiij Secrctary Urban
Development, Government of West Bengal, (iv) Secretary Local
Bodies, Government of West Bengal, (v) Central Pollution Control
Board, and (vi) State Pollution Control Board, to prepare/update
Action Plan for Kolkata Metropolitan Area for control of air pollution

with Secretary Environment, Government of West Bepgﬂ/:ég“
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Nodal Agency for compliance. This Joint Committee was directed to
come up with an updated plan within three months. Para 16 of the
order reads as under:-

“16. In the light of above discussion, we direct constitution of a
Jjoint Committee comprising Secretary Environment, Secretary
Transport, Secretary Urban Development, Secretary Local
Bodies, (all West Bengal Gouvf), CPCB and State PCB to
prepare/update action plan for Kolkata metropolitan Area for
control of air pollution. Secretary Enuvironment will be nodal
agency for compliance. The joint Committee may meet within
onie month and finalise/update its plan within three months. It
may consider outline of suggested plans in the order dated
8.10.2018, quoted in para 11 and 12 above and other plans
firalised by AQMC in respect of NACs in the State of West
Bengal, in pursuance of the said order. It will be open to any
stake holder to put forward suggestions for consideration of the
Committee. The Commitfee will also be free to interact with any
otner expert/institution/department on the subject.”

The twno orders of the Tribunal dated 18.09.2018 and 01.10.2018
referred to in para 13 of the final order of the Tribunal dated
02.05.2022 read as under:-

“(Order dated September 18, 2018)

A O e i b3 0, IR o 5 R e e
2. The gffidavits filed by the respondents in reply to the
arplication appear to contain statements which are
urisatisfactory and grossly wanting of compliance of the
directions issued in Original Application No.33/2014. This
would be evident from the supplementary affidavit filed by the
applicant on 24.11.2017 which illustrates the brazen violation of
the directions. Hot mix plants appears to be in use rampantly for
road repairs and also use of fossil fuel in the heart of the city of
Kclkata adding tremendously to the already polluted air.

T (T - & L FOR sspirsrmimaninnsd K aichoinniis

4. We, therefore, direct the state respondents, the State Public
Warks Department and the Kolkata Municipal Corporation to
ensure that the use of Hot Mix Plants and burning of fossil fiel
is discontinued for road construction and repair foﬂh%ﬂ N -

P d
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10.

11

12.

13.

14,

15.

16.

adopt more environment friendly and cleaner methods for the

purpose as already directed earlier.”

“(Order dated October 01, 2018)

4. We reiterate our order dated 18.09.2018 and direct closure of
all Hot Mix Plants failing which exemplary penalty of not less
than Rs. 5 lakh shall be imposed upon the Kolkata Municipal
Corporation and other authorities apart from taking appropriate
stzps against the erring officers for non-compliance of the

directions.”
It is alleged that in spite of the directions given in the final order of
the Tribunal, nothing has been done till date.
In our opinion, matter requires consideration.
Issue notice to the Respondents, returnable within four weeks.
Mr. Sudip Kumar Dutta, learned Counsel appearing (in Virtual
Mode), accepts notice on behalf of the Respondent Nos.1&2, State
Respordents, Government of West Bengal.
Mr. Dipanjan Ghosh, learned Counsel appearing (in Virtual Mode),
accepte notice on behalf of the Respondent No.3, West Bengal
Polluticn Control Board.
Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode),
accepts notice on behalf of the Respondent No.4, Howrah Municipal
Corporation.
All the Respondents shall file their counter-affidavits within four
weeks.
Considering the allegations made, we deem it appropriate to
constitute a Committee comprising of the following Members:-
(i) Senior Scientist, West Bengal Pollution Control Board,
(ii) Senior Scientist, Central Pollution Control Board,

(iiij Principal Secretary, Department of Environment, Govt. of

T —
—

e
West Bengal, or his nominee of a senior rank, and ;,fi;:_j "{

7
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19.
20.
21,

22.

23.

24.

August 02, 2023,
Original Application No.83/2023/EZ
AK

<6

(ivy  Municipal Commissioner, Howrah Municipal Corporation, or
his nominee of a senior ranl,

The Committee shall visit the site in question within 10 days and

submit its report within a further period of two weeks on affidavit.

The Committee shall, in case violations are found, not only

determine the Environmental Compensation against the violator

but shall also recommend disciplinary action against the officer

responsible for disregarding the orders of the Tribunal.

The Howrah Municipal Corporation shall be the Nodal Office for all

logistic purposes.

The West Bengal Pollution Control Board shall file the Report of the

Committee on affidavit.

The Applicant shall implead the Central Pollution Control Board in

the array of Respondents as Respondent No.5 within 24 hours.

Mr. Surendra Kumar, learned Counsel who is present in Court,

accepts notice on behalf of the newly added Respondent No.5, he

shall also file his counter-affidavit within four weeks.

The Applicant shall serve e-copy/soft copy of the Original

Application along with all its annexures upon Mr. Sudip Kumar

Dutta, Mr. Dipanjan Ghosh, Ms. Amrita Pandey and Mr. Surendra

Kumar, Counsel for the Respondents within 24 hours.

List on 04.09.2023.

B. Amit Sthalekar, JM

Prof. A. Senthil Vel, EM
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5_27 ANNEXURE - 368

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 83/2023/EZ

ANKUR SHARMA
erreee APPLICANT(S)
VERSUS

THE STATE OF WEST BENGAL & ORS.

........ RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 03, THE
WEST BENGAL POLLUTION CONTROL BOARD.

INDEX
SL PARTICULARS ANNEXURE |PAGE |
No
1. | Affidavit g
2. | Copy of the inspection report of the “R” e
State Board.

FILED BY

DIPANJAN GHOSH
ADVOCATE




579

/QLNQ,_Q_Q of 14ajea

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

.| ORIGINAL APPLICATION NO. 83/2023/EZ

ANKUR SHARMA
veereres APPLICANT(S)

VERSUS
THE STATE OF WEST BENGAL & ORS.

<ervr-. RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 03, THE
WEST BENGAL POLLUTION CONTROL BOARD.

Most Respectfully Sheweth

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 59
vears, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, Dish-ict-Hooéhly, do hereby

solemnly declare and say as follows:-

01. That, I am the Chief Engineer, West Bengal Pollution Control
Board (hereinafter will be referred to as the "State Board’) and look

after this case and as such I am well acquainted with the facts and
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circumstances of the case. I have been duly authorized by the
Respondent no. 03 to affirm this Affidavit on its behalf and as

such, I am competent to do so.

02. That, this affidavit is being affirmed in pursuance to the solemn

order passed by the Hon’ble Tribunal dated 02.08.2023 & 04.09.2023.

03. That, in compliance to the order of the Hon'ble National Green
Tribunal, the Committee constituted by the Hon'ble National Green

Tribunal visited the site in question on 29.08.2023.

Copy of the inspection report of the State Board dated is annexed
herewith and marked with the letter “R”.
That the inspection report reveals as follows :-

a) The site near “Dalalpukur’” where the hot mix plant had been
/"' L (} ] .
7%,_4’1 FNL

£ 2 0\ set up, as physically identified by the HMC engineers, was
/ SARBAY wrrny \ )

jj found to be clear and no such plant was spotted in the area.
/

HoTaRy
o\t No31573 /
':?/ i“n
& . e
Oin C‘%\}/ b) Work order for improvement of Netaji Subhas Road by

Bituminous (Mastic Asphalt) work from Mullick Fatak to

Shymasree Cinema Hall) junction of Netaji Subhas Road was
accorded by HMC in favour of M/s. Soumik Enterprise, 7,

Kakrapara Lane, Santragachi, Howrah vide work order dated
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05.07.2023.

) The Hot Mix plant was set up on Mahendra Bhattacharya Road,
being an extension of Netaji Subhas Road near a water body
locally known as Dalalpukur, as the place was less congested.

d) At the time of inspection, no evidence of operation was found.
It was learnt On enquiry, the Hot Mix Plant in question, was
stopped as per direction of Howrah Municipal Corporation on
the basis of Public Grievance complaints.

m‘;\\* {:) As informed by the officers of Howrah Municipal Corporation,
i ¥ 7 kS

4

Y, A
ﬂ 7 5"2?“}; SiTkA "”}\a their own Hot Mix Plant had stopped functioning long back.

assessed the Environmental Compensation of Rs. 2,34,375/-
(Rupees two lac thirty four thousand three hundred seventy five)
only for violation of the environmental norms for the period 20t
July, to 5% August, 2023. The assessment has been done by using
methodology as mentioned in the report of the Central Pollution
Control Board “In-house Committee on Methodology for
Assessing Environmental Compensation and Action Plan to Utilize

the Fund. **

19 SEP 208




6/

03. That, the Committee has suggested as the work had been allotted by
Howrah Municipal Corporation to the contractor M/s. Soumik
Enterprise to eperate abide by all Rules and Regulations etc,, it is the

negligence on the part of the contractor for such violation.

6. It is therefore respectfully prayed that Hon'ble Tribunal may pass

such order/orders as it deems fit and proper in the interest of justice.
I DEPONENT
/,:é\k /ﬂ“w\@:\
37 arganneny \F
\Regd, BB B0 S, )
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I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 59

years, by Religion - Hindu, by Occupation- Service, residing at

Narkelbagan, Gorosthan, Chinsurah, District-Hooghly, do hereby

solemnly declare and say as follows:-

1. That, I am the Chief Engineer, West Bengal Pollution Control

Board and I am well acquainted with the facts and

circumstances of the instant Original Application.

2. That, the statements made in paragraph 1 of this affidavit is

true to my knowledge and belief.

3. That, the statements made in paragraphs 2 to 5 of this affidavit

are my information derived from the records available in the

office of the State Board which I verily believe to be true and

the rest are my respectful submission before this Hon'ble

Tribunal.

Identified and Settled by me

Q;}WTM At

Advocate
WBPCB

Wbt

DEPONENT
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02.08.2023.

The Hon'ble National Green Tribunal, Eastern Zone Bench constituted a Commnites,
camprising Senlor Scientist, West Sengal Pollution Control Board, Senior Stientist, Contral
Polhution Control Board, Principal Secretary, Department of Environmant Govt, of West
Eengal or his nomines, Municipal Commissoner, Howrah Municipa! Corporation or his
noniinee, in the matter. The Howrah Municipal Corporaticn was to 3ct gs the nadal agency
for all ingistic purpose.

Pursiant (o the order of the Hon'ble NGT, the Cummittze comprising of the following
members was constituted a5 per nominations recewed from  Lhe  participating
departments/ offices.

Sri Pradip Acharyya, WBCS {Exe), Additional Secretary, Environment Depirtment
Sri Sandeep Roy, Soenlist-D, Regional Directorate, Central Pollution Control Board
Smit. fita Datta, Environmental Enginecr, Howtah Regional Office, WBPCB

Sei Maras Das, Secretary, Howrah Municipal Corporation representing the
Commissioner, HMC

R

Accordingly, the members of the committer accompanied by Sri Prihwish Roy, Exe.
Engineer Roads) & Sri Goutarm Nag, Assl. Engineer (Roads), HMC visited the aress on
25.08.2023 at 13:00 hes.

The abservations of the constituted Committee are as follows:

1. The site noar "Dalalpukur” where the hot mix plant had been set up as physically
identified by the HMC engineers was found to be clear and no such plant was

spotted in the area,

2. Tho work for which the bot mux plant was used was improvement of a steeteh of
road, As per the documents availabie 1o the committen the foliowing work was

undertaken:

| Name of Work improvement of “Netajl Subhash Road” by Bituminous

i | [Mastic Asphalt) work from Mullick Fatak to Shymasreo ‘
| Cinema Hali (n. of NS, Road) under ward no-24,26 27 & !
| 2BHMC

b

¢

%

n“
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work order 7, Kankragaea Lane, Santragachi, Mowrah-711104

|Issue Date of work | 05.07.23

| arder

Contractor  allotted | Sounwk Enterprise }
1
|

3. The area of the above work was atleast ot an approx. distance of 1,5 km fram the
sibe and it was informed during the visit that wheel barrows were used for carrying
the material to the plaze of wark, ’

4. Thework had been carnind aut at night tme as it is a very congested sirstch, Also
the hot mix plant bad been set up on Mahendra Bhattacharya Road which is an
extension of NS, Road near # water body tocally known as Daialpukur, in a place

which was likely to cause less congestion

5. As per the Howrah Munitipal Corporation, nitial road dressing was started on
09.07.2023. Later bituminous work was started, The Bituminous work was stopped

on (0% .08 2023

6. The aren whers the work was undertaken a3 identified by the HMC engineers was

sso visited and it was obiserved tha no work was boing carned out at the time.

7. Asper the Howrsh Munitipal Corgoration no cormmunication was received by them
regarding the non-oparation of hot mix plant, However a clause was induded in the
sontract 1o abide by 8l spplicatide dlauses tules regulations laws acts etg. m farce at
present and or any other apphcabie rulzs in force which are relevant in the context

of the job or would be i force during the penad of contract.

B As por the Howrah Municpal Corporanion theie pwn hot mix plant has stopped

tuncuoning long back.

On the day of Inspection, i.o, 2908, 2023, cammittee found no evidence of operation of Hot
Mux Plant as Howrah Municipal Corparation alieady ditected them to stop the operation of
Hot Mix Plant, as Howrah Municipal Corporation received Public Complaint {PGCH in this
rogard.
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A

Considering the environment violation in past [from 207 July - 5" Aug 23}, the Committea
mambers were in opinion to calcutate Envirenmental Compensation (ECY based on
methodology given in “Report of the CPCE In-house Commsittee on Methodology for
Assessing Enviconmental Compensation and Action Plan to Utilize she Fund” formuiated in
response 1o OA Neo. 593/2017(PB), for an wsdustry can be assessed using the following
formulae:

EC=PixNxRxSxLF
.41}

Where,

EC is Environmental Compensation in t

#1 = Poliution Index of industrial sooior

M = Number of days of violation took place
R = A factor in Rupees ( %) for EC

§ = Factor for scale of operation

LF = Location factor

The sbiove lormulae incorpoests the onticipated seventy of environmental poliution in
tezms of Pollution indox, durstion of violaton in lerms of number of davs, scale of
aperation in terms of micre & smali/medwmarge industry and location n terms of
prosimity o large habitations,

Based on the concepl of Pollution Index (Pl o5 used by CPCR for classificanon {Final
Bocumant on Revised Classification of Industrial Sectors Under Red, Orange, Green and
white Categories, February 29, 2018} of indusiries Hot Mix Plant considerad under Orange
Category. Any of the industrial sector baving only air pollution (A} the score will be
rarmalized 19 100 as per the following formula =

Normalized Score = {100 x A)) / 40

Thus Hat Mix Plant has a narmahzed Pof 50

Further, & 18 the number of ¢ays of viplation 1o, the period between the date of start of
Imptovement Wark for unprovement of Meseii Subhash Road by Bituminous [hastic

Asphalt) and the date of close down of the mentioned job. Tharefore N is 30 tays.

R s o fatter in rupees for estimating environmental compensation which as per CPCe
suidelines is taken as Rs. 250
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S bs @ tecior representing, the scalp of ppsraton of the mdustry ang i this case a3
considored és small scale and thurelore value of S 05,

LF b the locasen Fastor depending on the sepulatnon of the srea as por meoent censys #0172
i bizlow 1 sutiion, so UF may be taken as |25 following CPUB's guidebnes.

SMo. | Population® (nnllion) | Location Factors (L)
1 | 1 tirh 1325

2 T5ta<il
: 13 and above

atisus of india
HLF will Be 1.4 n rase oo i Jocated >0k [rom munsopal |
boundary

LE s presumerd as 1 o7 ciy/town having popidation lesd than ane |
milllion

Neaw, Using farmlac {13, m]wmnmt.-ntalvs:}}rz;_é'm_sﬂar:: fon is:
f=BixNesheSeif

EC=50%30x25040.5x1.25
= INR 7,34,375
{Rupees Twe lakh thirty four thousand three hundred seventy five only}

As thi work had Boen allotied by Howraly Musicipal Corporshon te o cortrugion and 4 had
Leen mentiensd i e contract that they were to sbide by #lf applicable clauses riales
regulations Taws octs 21c I is 3 meghgence on e part of the contractor n compliapse of

ewisting order.

Bl
3 o Hn e
), Re* o
e ol
Pradip Sghasya, WECS {Exad WManas Das, Secrptary,
Additicnal Secretan, Howrah Murscipal Corporat:an

Envirominent Dopariment, GoWn

‘2 p Al

ﬁ'éhﬁg'cégb«,- S:;L-nﬁr,_:'-}')_.__‘" Hitp 'D-.;:_t‘.;.h “Ervirenmental Emjpinieer,
Regioaat Dreciorate, eswrah Repsenal Office, WHPCR
Conteat Pall stion Cantrod Board
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Lifestyle For I 2 i wabarur, 89 UE wearg wiads w@ares 9iid SR
oo Environment afm e MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
CPCB
Speed Post/E-mail
CP-31/1/2022-IPC-IV-HO-CPCB-HO July 12, 2023
To,

The Member Secretary,
All SPCBs/PCCs
(As per the list)

Subject: Implementation of Environmental Standards for Hot Mix Plants in States/
Union Territories-reg.

Madam/Sir,

Ministry of Environment, Forest and Climate Change has notified Environmental
Standards for Hot Mix P:ants vide notification no. G 8.R. 376 (E) dated 18.05.2023. Copy
of notification is enclosed herewith for ready reference and its implementation in your
State/Union Territory.

Yours faithfully

o

(Anamlka Sagar}
Additional Director &
Divisional Head (IPC-IV & V)

Encl.: As above
Copy to:
All Regional Directorates . For information and with request to fcllow-up.

Central Pollution Control Board please.
{list enclosed )

\:.;\01\'”}3

“gftasr wam' get et R, fEee- 110032 (&
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 :
TEATE/Tel : 43102030, 22305792, ASATFE/ Website | WWW.CPCh.M
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List of all State Pollution Contirol Board & Pollution Control Committee

1. The Member Scerctary " 2. The Member Secretary
Andhra Pradesh Pollution Arunachal Pradesh State
Control Board Pollution Control Board
D, No. 33-26-14 D/2. Near Govt. of Arunachal Pradesh.
Sunrise Hospilal, Department of Environment &
Pushpa Hetel Centre, Forest, Parvavaran Bhawan,
Chalamalavari Street. Yupia Road, PapuNalah,
Kasturibaipel, Naharlagun - 791110
Vijavawada - 320010
3. The Member Secrelary 4. The Member Secretary
Pollution Contrel Board- Assam. Bihar State Pollution Control Board
Bamunimaidam. Parivesh Bhawan. Plot No. NS-B/2,
Guwahati — 781021 (Assam) Paliputra Industrial Arca. Patliputra, |
- Patna — 800023 (Bihar) '
5. The Member Secretary 6. The Member Sceretary |
Chhattisgarh ~ State  Environment Goa Slate Pollution Control
Conservation Board, Parvavas Bhawan, Board
North Block Sector-19, Naya Raipur - Nr. Pilerne Industrial Estate.
492002 (Chhattisgarh) Opposite Saligac Seminarv,
Saligno Bardez- 403511 (Goa)
7. The Member Secretary 8. The Member Seerctary
Gujarat Pollution Control Board Harvana State Pollution Control Board
Paryavaran Bhavan, C-11. Sector-6.
Sector 10-A.  Gandhi Nagar Panchkula- 134109 (Harvana) i
382010 (Gujaral) |
9. The Member Secretary 10.The Member Sceretary :
Himachal Pradesh State Pollution J&K State Pollution Control |
Control Board Committee,
Him Parivesh, Phase-I11, Parivesh  Bhawan. Shickh-ul-
New Shimla ~ 171009 Campus, behind Govt.  Silk
Factory., Raj; Bagh. Srinagar
190008 (J&K)
11, The Member Secretary 12.The Member Secretary
Jharkhand State Pollution Karataka State Pollution Control
Control Board Board '
T.A. Bldg., HEC, “Parisara Bhavan™,
PP, O, Dhurwa. #49 4ih & 5th Floor. Church Street.
Ranchi-834004 (Jharkhand) Bangalore 560 00]
13.The Member Secretary 14. The Member Sccretary

Kerala State Pollution Control
Board

Head Office, Pattom. P, O
Thiruvananthapuram- 695 004
(Kerala)

Madhya Pradesh Pollution Control
Board

Paryavaran Parisar,

E-5. Arera Colony,

Bhopal - 462016 (Madhya Pradesh)
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The Memoer Sceretary
Maharashtra Pollution Control
Board.

Kalpataru Points, 3rd& 4th Floor,
Sion Matunga Scheme Road No.6
Opp. Cine Planet,

Sion Circle. Sion (E),
Munibai-=00022

80

.The Member Secretary

Manipur Pollution Control Board 1
Lamphalpat,
Imphal - 795004 (Manipur)

19,

b7l

The Member Secretary
Meghalava State
Control Board,
TARDEN". Lumpyngngad,
Shillong- 793014 (Meghalava)

The Member Secretary
Nagaland  Pollution
Board

Signal Poinl,
Dimapur - 797112 (Nagaland)

Conlrol

Pollution

18.

.The Member Seeretary

The Member Secrctary i
Mizoram Pollution Control Board
New Secretariat Complex,

Khatla,

Aizawl - 796001 (Mizoram)

Qdisha State Pollution Control
Board

Paribesh Bhawan, A-118.
Nilakantha Nagar. Unit VIT1
Bhubaneswar-751012 (Qdisha)

.The Member Secretary

Punjab Pollation Control Board
Vatavaran Bhawan. Nabha Road
Patiala 147 0GI (Punjab)

22,

The Member Secretary
Rajasthan Poltution Control Board.
A-4, Institutional Area.

Jalana Dungri.

Jaipur 302 004 (Rajasthan)

i
i
—

. The Member Seceretary

Sikkim State Pollution Control
Board

State Land Use & Environment
Cell

Govt, of Sikkim. Deorali
Gangtok — 737102 (Sikkim)

24,

The Member Sccretary

Tamil Nadu Pollution Control
Board

76 Anna Salai. Guindy Industrial
Estate, Race View Colony,
Guindy,

Chennai-600032 (Tamil Nadu)

.The Member Seeretary
Telangana State Pollution
Control Board

Parvavarana Bhavan.

A-111, Industrial Estate.

Sanathnagar,
Hyvderabad-300018 (Telangana)

26.

The Member Seeretary

Tripura State Poliution Control
Board

Parivesh Bhawan, Pandit Nehru
Complex

P.Q. Kunjaban, Gorkhabasti,
Agartala - 799 006 (Tripura)

.The Member Secretary

Uttar Pradesh Pollution Control
Beoard

[Iird Floor PICUP Bhavan
Vibhuthi Khand. Gomti Nagar,
Lucknow 226 020, (Uttar

Pradesh)

28

.The Member Sceretary

Uttarakhand Pollution Control |
Board '
Gaura Devi Bhawan, |
46 B IT Park Sahastradhara. |
Dehradun B 248 001
(Uttarakhand)




29.The Member Secretary 30.The Member Scerelary
West Bengal Pollution Control Andaman & Nicobar Islands Pollution
Bog rd Control Commitiee. '
Paribesh  Bhavan, 10-A. Block Department of Science & Technology .
.‘%cAc.tor 11, Sait Lake City, Dollyganj \‘f;m Sadan. Haddo P.O.
Kolkata-700 091 (West Bengal) Port  Blair-744102  (Andaman & |

Nicobar)

31.The Member Secretary 32.The Member Scerctary
Chandigarh Pollution Control Pollution Control Committee,
Committee UTs of Daman. Div and Dadra &
Parvavaran Bhawan, Ground Nagar Haveli
Floor, Fort Arca. Court Compound,
Sector-19 B, Madhva Marg. Moti Daman - 396 220
Chandigarh — 160 019

33.The Member Secretary 34.The Member Secrctary '
Delhi Pollution Control Lakshadweep Pollution Confrol ¢
Committee. | Commitlee !
Government of N.C.T. Delhi ! Department of Science. Technology &
4th  Floor, ISBT Building. | Environment,
Kashmere Gate. Kavarati-082533
Delhi-110 006

35, The Member Secretary 36.The Member Sceretary j
Puducherry  Pollution Control Ladakh Pollution Control Commitice
Committee Wildlife Office Building. Near Council
‘B” Block, Ground Floor. Secrelarial.  Opposite  Pohee  Station
Chicf Sceretaria:. Housing Colony. Leh-194101 (Ladakh)
Puducherry-6035 001 |
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List of all Regional Directorates

Central Pollution Control Board
77-A, 2nd Floors, South Avenue
Road

Ambattur Industrial Esate
Ambattur Taluk. Thiruvallur
District

Chennai-600038

Central Pollution Control Board
Second Flpor, BSNL Telephone
Exchange. Sector-49,
Chandigarh - 160047

1. Regronal Director (Bengaluru) 2. Regional Dircctor (Bhopal)
Central Pollution Control Board Central Pollution Controi Board
A-Block, Nisarga Bhavan Parivesh Bhawan. Paryavaran '
Ist and 2nd Floors. 7th D Cross Parisar
Thimmaieh Road, Shivanagar E-5. Arcra Colony
Bengalurn-360079 Bhopal - 462010 _

3. Regional Director (Kolkata) 4. Regional Director (Lucknow)
Central Pailution Control Board Central Pollution Controi Board
“South cnd Conclave™ Blogk-302 PICUP Bhawan,

Sth & 6th Floor. Vibhuti Khand. Gomti Nagar !
1582, Razidanga. Main Road Lucknow-226020
Kolkata-700107

5. Regional Director (Shillong) 6. Regional Director (Vadodara)
Central Pollution Control Board Central Pollution Control Board
“TUM-SIR"”. Lower Moti nagar, Parivesh Bhawan, Opp. Ward
Near Fire Brigade H.Q., No. 10
Shillong-793014 VMC Office Subhanpura.

Vadodara -~ 390023
7. Regional Director (Chennai) 8. Regional Director (Chandigarh)

9.

Regional Director (Pune)
Central Pollution Control Board
Row Houseg No, 1,

Nisarg Vihar. Balewadi
Punc-41143
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PUBLISHED BY AUTHORITY

" 304 7% faeety, grFare, wE 19, 2023/F979 29, 1945
No, 304] NEW DELHI, FRIDAY, MAY 19, 2023/VAISAKHA 29, 1945
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(2) T ITT § 79 AT % TEee A7 aE ¥ g 2 ¥ wwwn 0 e a2

2 prtaer (Fven) e, 1986 i aqaEt-1 ®- w115 @i 3ad d&fim bt F g
frafafem w0, A viEtear daonfim ff s, aafa-

FH A FETT qrAEE HTAT
(1) (2) (3) (4)
116 EACALEL R T EE R R LR AP EE G D R TEC
(ma/Nm?)
9 Z7ET g ey s | 150
| =Y T2 FiE e o | 300
fererfomat -

() 7 Fre st 3 o, g w7 1 o gy e 7 ST 5 S (7= 14 (7
sl 7 FreAraTaree & TEdr, I AT |

(ity FF=e 1r wgror feimr A1 A wgm ey sttt gor fREtEe o duw o & o

ST |
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ST |
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AT T ST S Attt B s g ST gar R S o
(vi) wirfer 3 frary gfier ot frsfae it sy
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(ix) THATAT TG F He d AT HAF HI Z217 & A18, FA-F4F G 9 FETA 44T A7 |

(x) 771 ST ferer AT o s Ry afufie, svesg wrafdr s femm mriaefir fRaf
e 7. iz T S A oA 3 A I AT i ermar wr fAfRery v e
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()
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(1)

(=)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi. the 18th May. 2023

G.5.R. 376(E).—Wlhereas. certain draft rules, namely the Environment (Protection) Amendment Rules,
2022 were published in the Gazette of India, Extraordinary, Part I, Section 3. Sub-section (i) as required under sub-
rule (3) of rule 5 of the Environment (Protection) Rules. [ 986. vide notification of the Government of India. Ministry
of Environment. Forest and Clivate Change, number G.S.R. 805 (E), dated the 04™ November. 2022 inviting
objections or suggesiions from ary person likely to be affected thereby withina period of sixty days from (he date on
which copies of the Gazette containing the said notfication were made available w the publie;
And whereas, copies of the Gazette containing the aforesaid notification were made available 1o the public on
the 07" November, 2022:
Now, therefore. in exercise of the powers conierred by sections 6 and 25 of the Environment (Profection) Act.
1986 (29 of 1986). the Central Governmeni hereby makes the following rules further to amend the Enyirenment
{Protection) Rules. 1986, namely: -
1. Short title and commencement.-(1) These mles may be called the Environment {Protection) Second
Amendment Rules, 2023,
(2) They shall come into force on expiry of perod of six months from the date of publication of this
notilication in the Official Gazettz,
2. In the Environment (Protection) Rules. 1986, in Schedule-I. after serial number 113 and the entries
relating thereto, the following seral mimber and entries shall be inseried. namely: -

Sl No. Industry Parameter Standards
¢ @) 3) ' )
"G Hot Mix Plant Par’lic‘uialc Matter  Concentration  (mg/Nm') in stack

enussion
Batch type Hot Mix Plant 150
Drum type Hot Mix Plant 300

Notes:
(1) The minimum stack heizht for Hot Mix Plant shall be calculated as: Stack height (M} = I-l-(Q/

Q is the SO~ cmission rate in kg/hr,
(ii)  Only approved fucl as specified by State Pollution Control Boards or Pollution Control Co

be used.

":')\ ™ ¢ -
\ o o i )
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(i} Dust emission from material handling shall be contained with water sprinkling or by covering the j
of dust emission,

(vl The internal roads. working platform, leading and unloading areas in premises should be paved ang
clean all times.

(v)  Provisions of the Noise Pollution (Regulation and Control) Rules. 2000 shall be fotlowed and we
shall be provided with personal prolective equipments,

tvi)  The green belt shall be developed along the periphery.,
{vin)  Useof Recyeled Asphalt Pavement (RSP) shall be allowed in the aggregates,
(viii) Any process rejects or left over of the hot mix shall be recycled in the process.
{ix)  The site shall be reiuslated at the end of operation phase i.e, after disimantling the plant,

(x}  State Polluticn Control Boards or Pollution Control Conunitices may decide (he size and capac
permit hot mix plints based on available technology and prevailing environmental conditions.

(xib The Hot Mix Plant shall be installed from the following siting criteria, namely: -
{a) 1 km from houndary of cities and towns:
(b) 0.3 kan from habitation;
{c) 0.2 km from National or State Highways ( from Centre Line);
{dy 0.3 ki from Schools or Colleges and temples:
(<) 1 km from Hospital. court and tourist spot.

(xii)  In case existing hot mix plants are not able to incel above siling criteria at para (xi) above. the ua
be allowed with the condition that minimum 6 metre high compound wall of G7 sheets alon
periphery sha | be installed.

(siil)  The hot mux plant shall be equipped with appropriate air pollution control devices as mentioned be
as to ensure optimum efficiency to achieve the standards, namely;-

(1) Dram Type: Cyvelone or multi-clones with wel scrubber:
(b) Batch Tvpe: Mulni-clones with bag Iilters.
[F. No. Q-15017/14/2018-
NARESH PAL GANGWAR, Addl

Note @ The prineiple rules were published in the Gazette of India, Extraordinary, Part 1. Section 3. Sub-sect
viede mmmber SO, 844 (E) dated the 19™ November 1986 and last amended. vide notification
G.S.R. 373(E) dated the 16" May 2023,

Uploaded by Phe. of Penting al Government of Indin Press, Ring Road, wn\agmu:-
wnd Published by the Controller ol Publications, Delhi-1 10034, et &
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CENTRAL PFOLLUTION CONTEOL BOARD
(Tatawm il gR TN, WIS )

IMINGITRYOF EMARGREIENT &/ QOLSTS LOWT DR

No.B-29012/ESS(CPA)/2015-16/ March 07, 2016
To

The Chairman

All the State Pollution Control Boards / Pollution Control Committees

{ List Attached}

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b} OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and uunder Section 16 (2)(¢) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( 5PCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Cortrol of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following  different criteria for classification of industrial  sectors  under
Red/Orange/ Green category and that classification was being used by the SPCBs/ PCCs
for grant of consents ta industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 536t Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;
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WHEREAS, the report prepared by the Working Group was discussed in the 37t
Conderence of Chairmen & Member Secretaries of CPCBé& SPCBs/ PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green':

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activities.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of indusiries operating in their jurisdiction based on the criteria specified in the [inal
report of that Working Group and submif the same to CPCB within 90 days in hard copy
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consurmption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

- WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers ot
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a "Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Machva Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan; '

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the emissions (air
pollutants), effluents (waler pollutants), hazardous wastes generated and_eor fan of
resources. For this purpuse the references are taken from the the Water ( '“’ww{t)un au%(’.}c ;
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for vatious pollulants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degtee of pollution load from the industrial sector;

WHEREAS , based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been linalizod:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 1059 ~Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Creen category
o Industrial Sectors having Pollution Index score incl, & upto 20 -White category

WHEREAS, bascd on the revised criteria, the "Final Report or Revised Categorization
of Industrial Sectors under Red/Orange/Green/White’ has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and poliutants likely to be generated;

WHEREAS, based an relative Pollution Index, the number of mdustries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iii.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” tor White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the indusiry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by incustries;

Now, therefore, ir. exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scetion
18(1)(b) of the Air ( Prevention & Cantrol of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hercby issued for
compliance by all SPCBs and PCCs

L
th
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos, F1, F2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the "Tinal Report’
as attachec herewith immediately.

That all pending applications for consideration of "Consent to Establish’
and ‘Consent to Operate” and future such applications shall be processed as
per revisec criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the State which have been considered for grant of
consents, SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PLL.

That the ‘Revised Lists of Red, Orange, Green and White  category of
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of poliution and
industrial surveillance for veritying compliance.

That the SPCBs and PCCs shall revise /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e,, before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identificd later-on under
different categaories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/PCC following revised criteria & gutdelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. [t is
further clarified that while categorizing the industries, fractional numbcors
shall be rounded off to nearest integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions to CPCB before

15.04.2016.
(Arun |
Copy tao:
1. The Chief Secretary of all the States and UTs
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6.

The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyoy Bhawan, Rati Marg, New Delhi - 110 011

" The Secretary ,

Ministry of Heavy Industries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,

Ministry of New and Renewable Energy

Block-14, CGO Complex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment Forests and Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 110 003

All Zonal Offices of CPCB -
%eﬁz& /

{A.B. F&kuikalj 54 V. 9
Member Sccretary '




Final Document
on
Revised
Classification

of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)

cpch

Central Pollution ConlJ:nl Board
Delhi QAL




o g

Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as

per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a "Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act, 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC ,
the following criteria on 'Range of Pollution Index ‘for the purpose of categorization of industrial
sectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

» No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

¥YVVY

Y

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization” is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future,
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control

of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with

categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24t February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

In order to harmonize the ‘Criteria of categorization’, a "‘Working Group’ was
formed as per resolution passed during the 57t Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the

Working Group, Directions dated 4/6/2012 ian 18(1)(b) of the Water
il
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

5
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1. A ‘Working Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted.

2. This WG shall revisit the categorization of industries that is based on pollution index criteria &
environmental issues such as generation of emission, effluent and hazardous wasles.

3. The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the
industry.

Water Pollution Score based on parameters namely pH, TSS, NHs-N, 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous wastes ( land fillable, incinerable, recyclable) as generated | 20 Marks
by the industry.

Note :
e Parameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.
o Industries having only either water pollutior or air pollution, the score will be
normalized wrt 100.

4. Based on the soore of the Pollution Index, following categorization be made :
o Typeof industries, if scores 60 and above be categorized as Red
o Typeof industries, if scores from 30 to 59 be categorized as Orange
- o Typeof industries, if scores from 15 to 29 be categorized as Green

o

Type of industries, if less than 15 be aategorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries

- Red category of industries for 5 years.

- Orange category of industries for 10 years.

- Green artegory of industries for 15 years.

- No necessity of consent for non-polluting industries.

6. No red ategories of industries will be permitted to establish in eco-sensitive areas and
protected areas.

E: Follow-up Actions made on the Resolutions :-

o Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB wag censtituted vide CPCB OM dated




G/

23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

e The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

e Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment

(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is

presented in the following tables F-1 to F-4 .
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Table F-1 : Water Pollution Scoring Methodology

Sl. No.

Activity / Types of Discharges

Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in

industrial

processes waste waters. Maximum of the following seven categories is to be taken.

Wi1

Waste-water which is polluted and the pollutants are -

¢ not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

e Dboth toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/I). For details
appendix 1 may be referred)

30

Wi2

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

W13

Non toxic- polluted waste-water having BOD below 1000 mg/1 and the
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

20

W14

| Waste-water generated from the chemical processes and which is polluted
. due to presence of high TDS ( total dissolved solids) of inorganic nature.

| (Presence of criteria water pollutants having prescribed standard limits
' more than 250 mg/1. For details appendix 1 may be referred)

15

W15

| Waste-water generated from the physical unit operations / processes and
|
|whjch is polluted due to presence of TDS (total dissolved solids) of

inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

12

W16

Non-toxic polluted waste-water from those units which are:
e Having the overall waste-water generation less than 10 KLD and

12

* The pollutants are easily bio-degradable=having BOD below 200
mg/1 which can be easily treatedf?@sl%ﬁéﬁ%a\ P (activated
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low
strength organic load.

W17

Waste-water from cooling towers and cooling-re-circulation processes

10

Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)

W2

Industry having overall liquid waste generation of 100 KLD or more
including industrial & domestic waste-water.

10

Overall Water Pollution Score W = W1+W2

Lir

Py
.-'\D\I\.

L¥s]
MHT

Z7N

g
s

100



Appendix 1

Water Pollutants covered under Group W11:

v Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CeHsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12:

v" Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v" BOD strength of waste water is in the range of 1000-5000 mg/1

«  Water Pollutants covered under Group W13:

v" Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v" BOD strength of waste water is below 1000 mg/1

«  Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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Table F-2 : Air Pollution Score

Sl Air ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. Pollutants
Group
Part1:Score Al =Score based on types of expected criteria Air Pollutants presentin the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A | Presence of criteria air pollutants having prescribed standard limits up- 30
to 2 mg/Nm3
2 Group A1B Presence of criteria air pollutants having prescribed standard from 3 25
to10 mg/Nm3
3 Group Al1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above,
6 Group A1F e Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
o Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G e Generation of Odours which are : 10

o Generated due to application of binding gums / cements
/adhesives /enamels

o Which can be easily contained /controlled with simple
conventional methods

Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :

Group A2F1

s  All such industries in which the daily consumption of coal/fuel
is more than 24 MT/day and the particular
(Particulate/gaseous/process) emissions from which can be
controlled only with high level equipmerts / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.

10

Group A2F2

e All such industries in which the daily consumption of coal/fuel
is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = Al + A2
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Appendix 2

Air pollutants covered under Group AlA:
Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, @ CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2504 Mist, SO2

Air Pollutants covered under Group AlD:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel
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Table F-3: Hazardous Waste Generation Score

Sl.No.

Types of Hazardous Waste Generated as per Schedule 1 /
Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13
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Table F-4 : Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score (W)
Scores Waste Water Category Value
Score on W1
Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Note :

1

Anv of the industrial sector having only either air pollution (A) or water pollution
(W , the score will be normalized to 100 as per the following formula -

Normalized Score = {100 x W (or A)} / 40

Anv of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Anv of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Anv of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous

waste generation will be normalized to 100 as per the following formula -

%)

Normalized Score = {100 x (W+H)} / 60

14
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iv.

Vi,

75

G : Developments :

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

After careful examination and consideration of the suggestions of concerned stake-holders the “Draft

I

Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Commiztee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The ‘ Draft Document " was uploaded on the website of CPCB also for information &
comments of one & all.

The matter was discussed during the 170t Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarified.

Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the

‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for

the purpose of categorization of industrial sectors were suggested :

Industrial Sectors having Pollution Index score of 60 and above - Red category

>

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
» Industrial Sectors having Pollution Index score of 21 to4C -Green category
>

Industrial Sectors having Pollution Index score incl.& upto 20 -White category

Based on the final criteria as described in v above, the final categorization is as follows:

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White - 36
Total 244 242
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G3, G4 and G-5

respectively, which are self explanatory.

16
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Table G-1: Final Summary Table Red , Orange, Green and White Categories of Industries (16-01-16)

Sl Original Initial | Addition| Deletion/ Re- Re- Re- Re- Check
No. | Categorization | Nos. by Shifting to | categorization | categorization | categorization | categorization
Splitting | foot-note due to Red to Orange to Green to White
into to vague term
further / Merger /
classes | otherreasons
1
2 3 4 5 6 T 1+2)=(3
to 7)
1 Red 85 11 7 60 26 3 Nil 96=96
2 Orange 73 2 3 Nil 51 19 2 75=75
3 Green 86 Nil 3+2=5 Nil 6 41 34 86=86
Final 244 13 15 60 83 63 36 257
Categorization . =257
(Red ) (Orange) (Green) (White) (Total
categories
including
in foot-
note)

17

2L
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Table G-2: Final List of Red Category of Industrial Sectors

Sl No. Orgnl Industry Sector w1 w2 W Al A2 A H W+A+H Revis REMARKS
Sl.No ed
Categ
ory
1. 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of category espedallyfor safety purposes.
manufacturing,  storage  of
hazardous chemicals rules ,1989
as amended)
2 4 Automobile Manufacturing | 30 | - 30 20 - 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activities viz. washing,
metal surface finishing operations, pickling, plating,
electro-plating , phosphating, painting , heat
treatmentetc.

ji. Some of such plants may outsource some fall of
the polluting activities. In such cases, after
thorough inspection of such units by concerned
SPCB, re-categorization of the industry shall be
made accordingly.

3 34 Industries engaged in recycling / | 30 - 30 20 - 20 10 60 R-R All the three types of pollutants are expected.
/_.._,__ reprocessing/ recovery/reuse of
T \O D= S Hazardous Waste under
‘:\5'1,__‘_' b N Y schedule iv of HW( M, H& TBM)
Sl e (_bi;;\-.‘_ ,-7 ::\}‘ rules, 2008 - Items namely -
it ;’1 o = “\\:’ R Spent cleared metal catalyst
i - N I
B = :: 2 B L__) ! containing copper,, —Q
X2 Y= Spent. Ir:lemted metal catalyst Q
e X containing zing,,
=9 = Manufacturing of lubricating oils | 20 2 20 |20 = 20 |20 60 R-R Generates all sorts of pollution.
it ,grease and petroleum based
s
ts products
i DG Set of capacity >5MVA - - - 20 5 25 |- 62.5 R-R i.  Mainlyair polluting.
T AL ii. DG sets consume the diesel @ 0.21
litres/hr/KVA atfull load.

.. . - /

iii. Average running is taken @ 12 hrs / day
although many of the DG sets run for more
than this period.
62.5 R-R Mainly air polluting. Air pollution score s
nommalized to 100.

6. 31 Industrial ~carbon including | 10 - - 20 5 25 10
electrodes and graphite blocks,
activated carbon, carbon black

18
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Lead acid battery
manufacturing(excluding
assembling and charging of lead-
acid battery in micro scale)

10

10

25

25

10

62.5

iii.

Mainly air polluting. Air pollution
scores are normalized to 100.

Lead Acid Battery manufacturing
consists of various stages which
broadly involve (after producing or
receiving lead oxide): Paste Mixing ,
Grid Casting , Grid Pasting & Curing ,
IIydro-scting, parting & enveloping ,
Stacking, grouping & inter-cell
welding , Formation.

Exposure of workmen to lead during
all or any of the processes outlined
above exceeds the  prescribed
standards if appropriate equipment in
this respect is not installed at any
Battery Manufacturing Unit.

All of the above processes, some more
than others, involve release of lead
particles or fumes into  the
environment. Pollution from the above
processes can be grouped into two
possible types, viz: (a) Lead Oxide
becomes airborne and there is
Particulate Pollution (b) Fumes are
generated and there is Gaseous
Pollution

62

Phosphate rock processing plant

30

30

20

20

62.5

R-R

The separation of phosphate mock from
impurities and non-phosphate materials foruse
in fertilizer manufacture consists of
benefidation, drying or caldning at some
operations, and grinding. Phosphate rodk from
the mines is first sent to benefidation units to
separate sand and day and to remowe
impurities. Steps used in benefidation depend
on the type of rock.

The water & air pollution scores are normalized
to 100.

19
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. 66 Power generation plant [except | 10 - 10 15 10 25 62.5 R-R 1. Mainly air polluting. It uses a mixture of biomass
Wind and  Solar renewable (agro based) and coal < 10 %) as a fuel. Almost,
power plants of all capacities and round the yearoperation.  2.In caseof DGsets
Mini Hydel power plant of of 5 MVA & more and emissions of 502 will take
capacity <25MW] place due to use of liquid fuel. Air pollution score

will be =20 + 10 = 30, Normalized score will be 75.
3. In case of 'Waste to Energy Plants' , water will
be used for cooling and air score will be 30110 =
40.

10. 34 Industries engaged in recycling / | 30 - 30 25 - 25 10 65 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, Hé& TBM)
rules, 2008 - Items namely -

Spent catalyst containing nickel,
cadmium, Zinc, copper, arsenic,
vanadium and cobalt,

1% 67 Processes involving chlorinated | 30 - 30 |20 - 20 | 15 65 R-R Chlorinated hydroarbons are used in the
hydrocarbons manufacture of insectiddes, pestiddes and organo

chloro pesticides. Effluents &emissions are toxicin
nature.

12. 74 Sugar ( excluding Khandsari) 20 10 30 15 10 25 10 65 R-R i. This industrial sector is the one among the 17

categories of Highly Polluting Industries’.
ii. Sugar mills generate all sorts of pollution
problems.

3. |22 Fibre glass production and | - 2 * 20 = 20 |20 67 R-R i. The use of styrene in most methods of
processing (excluding moulding) fiberglass production causes hazardous air

pollution that is hamful to breathe at
excessive levels,

ii. It is mainly air pollutng & HW generating
industry. The air pollution & HW scores are
nomalized to 100.

iii. In case of lead containing glass, the score of
Al will be 25 and final normalized score will
be 75and shall be @tegorzedas Red.

14, 23 Fire crackers manufacturing and | - - - 20 - 20 20 67 R-R i. This is the normalized score based on air

bulk storage facilities

pollution & HW generation.

ii. Varous hazardous chemicls are used in
the manufacturing process.

iii. These chemials are namely Potassium
Nitate , Potassium per-chlorate, Barium
Nitate, Aluminium compounds, Copper
Chloride etc.

20
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iv.  These chemicals are highly hazardous and
cause serious diseases among the
workers. espedally ability of blood to
carry oxygen leading to headaches,
methemogi obinemia and  kidney
problems , skin problems, thyroid metal
fume etc.

15. 34 Industries engaged In recycling /| - - - 30 (] 30 10 67 R-K Malnly alr polluing and hazardous wasle

reprocessing/ recovery/reuse of generating. Air & HW pollution scores are
Hazardous Waste under jointly normalized to 100.
schedule iv of HW({ M, H& TBM)
rules, 2008 - Items namely -
Dismantlers Recycling Plants --
Components of waste electrical
and electronic  assembles
comprising accumulators and
other batteries incdluded on list
A, mercury-switches, activated
glass cullets from cathode-ray
tubes and other activated glass
and PCB-capacitors, or any other
component contaminated with
Schedule 2 constituents [e.g.
cadmium, mercury, lead,
polychlorinated biphenyl) to an
extent that they exhihit hazard
characteristics indicated in part
C of this Schedule.

16. a7 Milk processes and dairy | 20 10 30 20 5 25 - 68.75 R-R i. Water as well as air polluting due to use of
products(integrated project) boilers.

ii. Water & air pollution scores are normalized

to 100.

17. 63 Phosphorous and its compounds | 30 - 30 25 - 25 - 68.75 R-R Water pollution & air pollution containing

compounds of phosphorous are expected

18. 61 Pulp & Paper ( waste paper based | 20 10 30 15 10 25 0 688.75 R-R Mainly water &air polluting . Water & air pollution
without bleaching process to scores are normalized to 100.
manufacture Kraft

19, 13 Coke m maébwé\% 30 2 30 |20 5 20 | 20 70 R-R Itis a kind of petrochemical industry.
tar distll a&_ \
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20 |41 Manufacturing of explosives, | 30 | - 30 |20 20 |20 70 R-R i. Dxplosives manufaciure and use
detonators, [uses including contribute some measure of hazardous
management and  handling waste to the environment.
activities ii. Nitroglycerin produces several loxic

byproducts such as acids, causfics, and
oils contaminated with heaw metals,
These must be disposed of properly by
neutralization or stabilization and
transported to a hazardous waste
landfill.

iii. The use of explosives creates large
amounts of dust and particulate from the
explosion, and, in some cases, releases
asbestos, lead, and other hazardous
materals into the atmosphere.

21. 45 Manufacturing of paints | 30 - 30 25 25 15 70 R-R The process may cuse considerable emissions
varnishes, pigments and of volatile omanic compounds (VOC). VOC
intermediate (excluding cantribute to the creation of ozone in the
blending/mixing) lowerlayers of the atmosphere (photoche mical

air pollution) and @n present danger to health.
ii. Dustand odour mayalsobe a problem.
iil.  Washing of vessels will contribute waste-
waters.
iv. Large quantityof HWs are also produced.

22, 56 Organic Chemicals | 30 - 30 20 50 20 70 R-R Such types of industrial sectors generate all sorts of
manufacturing pollution.

23. 1 Airports and Commercial Air | 20 10 30 - - 10 75 R-R i. The Airports are generating mainly the waste-
Strips waters.

ii. This is the water pollution normalized score for
airports having discharge more than 100 KLD.
iii. The aimports / strips having discharge less than 100

KLD will have scome of 50 and hence orange

category.

iv. If the score is normalized wrt water + HW both,
then all the airports will come under Orange

category (score - 58.33).

24. 3 Asbestos and asbestos based | - - - 30 30 10 75 R-R i. Thisis mainlyair polluting industry.
industries ii. Finalscorme is based on air pollution score only.

iii. Asbestos is cardnogenic and banned in many
ﬁ?:'u‘ countries.
25 %/’m‘t Basic - chemicals and electro [ 30 | - 30 |- - 10 |75 R-R i, Standards prescribed for Inorganic Chemiaals are
‘ﬁ.\‘ﬁ/‘themi alsyfang .its derivatives adopted.
/')"/ r;;in."fc‘iﬂgi}'l manufacturing of acid ji. It is mainly water polluting industry having
O/ A ¥ 2 2 \7) effluents which are toxc and not easily
" biodegradable.

22
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iv.

Water pollution score normalized to 100 is
undertaken.

The earlier Red category industrial sector
namely “Hydrocyanic acid and its derivatives
“ is also merged under this industrial sector.

26.

Cement

20

10

30

75

R-R

This is mainly air pollutng industry & hence

nomalized air pollutionscore.

27.

Chlorates,
peroxides

per-chlorates &

30

30

75

It is mainly water polluting industry having
effluents which are toxic and not easily
biodegradable.

Water pollution score normalized to 100 is
undertaken,

28.

10

Chlorine, fluorine, bromine,
iodine and their compounds

30

30

75

It is mainly water polluting industry having
efluents which are toxic and not easily
biodegradable.

Water poliution score normalized t 100 is
undertaken.

25,

16

Dyes and Dye- Intermediates

30

30

20

25

20

75

R-R

This industrial sector is the one among the "17
categories of Highly Polluting Industries’.

Such types of industnal sectors generate all sorts
of pollution.

30.

26

Health-care Establishment ( as
defined in BMW Rules)

20

10

30

75

Mainly water polluting.

The water pollution score is normalized to 100 &
valid for Hospitals having total waste-water
generation > 100 KLD.

The hospitals with indnerator will be categorized
as Red irrespective of the quantity of the waste-
water generation.

The hospitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

31.

29

Hotels having overall waste-
water generation @ 100 KLD and
more.

20

10

30

15

15

75

iii.

Mainly water polluting. Small boiler may be
installed.

The water pollution score is normalized to 100 &
valid for Hotels having waste-water generation >
100 KLD.

The hotels having more than 20 rooms and
waste-water generation less than 100 KLD and
having a coal / oil fired boiler , the pollution
score will be 35/40 & are categorized as Orange.
The hotels having more than 20 rooms and
waste-water genermtion less than 10 KLD and

23
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having no-boiler & no hazamous waste
generation, the pollution score will be 20 & are
categorizedas Green.

32.

Industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Lead add battery plates and other
lead scrap/ashes/residues not
covered under Batteries
(Management and Handling) Rules,
2001, [ * Battery scrap, namely:
Lead battery plates covered by ISRI,
Code womrd “Rails” Battery lugs
covered by ISRI, Code word “Rakes”.
Scrap drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains”.

30

25

35

20

75

R-R

All the three types of pollutants are generated.

33.

Industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Integrated Recycling PHants -
Components of waste electrical and
electronic assembles comprising
acaumulators and other batteries
induded on list A, meraury-
switches, activated glass aillets
from athode-rmay tubes and other
activated glass and PCB-capadtors,
or any other component
contaminated with Schedule 2
constituents (e.g. admium,
meraury, lead, polychlorinated
biphenyl) to an extent that they
exhibit hazard  characterstics
indicated in pa g E T Sthedle.

30

30

25

25

20

75

R-R

All the three types of pollutants are expected.

34,

43

Manufa

ge.}a i {‘);\

339\‘53116 Q&

10

20

20

75

R-R

Highly water polluting & obnox ous air polluting.

35.

49

10

15

20

75

R-R

Both air and water polluting. Scare is normalized
withair & water pollution.
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36. 52 Nuclear power plant 10 - 10 30 - 30 15 75 R-R i Mainly air polluting due to indnertor.
Others - cooling water.
ii. Air pollution score is normalized to 100,
37. |58 Pesticides (technical) (excluding | 30 - 30 | 25 - 25 | 20 75 R-R i. This industral sector is the one among the ‘17
formulation) categories of Highly Polluting Ind ustries’.
ii. Such types of industrial sectors generate all sorts
. of pollution.
38. |64 Photographic film and its| 30 |- 30 | - - - 75 R-R i. Siher salts and other chemicals are used In
chemicals preparation. Slight gquantity of effluents is
generated.

ii. Water pollution scores are normalized to 100.

39. 68 Railway locomotive work | 20 10 30 - - - 10 75 R-R i. Mainlywater polluting industry . Wateris used

shop/Integrated road transport in the washing of locomotives, road transport

workshop/Authorized  service vehides during senvcng.

centers ii. This score is welid for those Centers having
dis charge more than 100 KLD.

jii. Service Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100%20)/40= 50.
40. 84 Yarn / Textile processing | 30 10 40 15 5 15 20 75 R-R In this sectorall sorts of pollutionare generated.

involving any effluent/emission

generating processes including

bleaching, dyeing, printing and

colouring

41, 8 Chlor Alkali 30 10 40 20 10 30 10 80 R-R i. This industral sector is the one among the ‘17

categaries of Highly Polluting Industries’.

ii. Chlor-alkali units are having different section like

NaOH, Cl2, SBP etc which are having toxc
effluents. Additionally , fuel consumption is also on
higher-side.

42. 70 Ship Breaking Industries 30 - 30 30 e 30 20 80 R-R i The ship-breaking industry creates
numerous hazards for the coastal and
marine environment.

ii.  Ship-breaking releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.

iii. While most of the oil is removed before a
ship is scrapped, sand used to mop up the
remaining oil is thrown into the sea. High
concentrations of oil and grease are then
found in the coastal waters, choking marine
life.

25
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iv. Solid waste strewn on the shore, 45 tonnes
on any given day according to a study by
the Central Pollution Control Board, also
finds its way into the sea.

V. Adding to the stress on coastal waters, the
organic load from the thousands of
workers living in cramped conditions with
litle or no sanitary facilities results in
unacceptably highlevels of BOD.

43. 53 Oil and gas extraction including | 30 | - 30 - - - 20 83 R-R ii Mainly water polluting & hazardous waste
CBM (offshore & on-shore generating.
extraction through drilling wells) ii. The water pollution & HW generation scores

are normalized to 100.

44, 36 Industry or process involving | 30 - 30 - - - 20 83 R-R Mainly water polluting & toxic hazardous waste
metal surface treatment or generatingindustry. Scores are normalized to 100.
process such as pickling/
electroplating/paint stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/
galvanizing

45, 80 Tanneries 30 = 30 - - - 20 83 R-R Mainly water polluting & hazardous waste

generatingindustry. Scores are normalized to 100.

46. 65 Ports and harbour, jetties and | 30 10 40 15 10 25 20 85 R-R This category coniain all sorts of pollution.
dredging operations

47. 77 Synthetic fibers induding rayon | 30 10 |40 25 10 35 10 85 R-R This sector generates all sorts of pollution problems.
Ayre cord, polyester filament
Jarn

48, 81 Thermal Power Plants 30 10 40 20 10 30 15 85 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. TPP generate all sorts of pollution problems.

49. 71 Slaughter ~ house (as  per| 25 10 |35 - - - 875 R-R Mainly water polluting and obnoxous odour
notification 5.0.270(E)dated generating industry. The water pollution score Is
26.03.2001)and meat processing normmalized to 100
industries, bone mill, processing
of animal horn, hoofs and other
body parts

50. 2 Aluminium Sm 30 10 40 20 10 30 20 30 R-R i, This industral sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. This sectoris generating all sorts of pollution ie.
air,waterand HW.

51. 12 10 40 20 10 30 20 o] R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Integrated Copper Smelters confain all sorts of
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pollution.

52. 20 Fertilizer  (basic) (excluding | 30 10 40 20 10 30 20 30 R-R i. This industrial sectoris the one among the ‘17

formulation) categories of Highly Polluting Industries’.
ii. Genemtesallsorts of pollution.

53. 37 Iron &  Steel (involving | 30 10 40 20 10 30 20 S0 R-R i. This industrial sector is the one among the "17
processing from ore/ integrated categories of Highly Polluting Industries’.
steel plants) and or Sponge Iron i, Such types of industrial sectors generate all sorts
units of pollution.

54. 61 Pulp & Paper ( waste paper based | 25 10 35 25 10 35 20 90 R-R Waste paper based Pulp & Paper mills with
units with bleaching process to bleaching process generate all sorts of pollution.
manufacture writing & printing
paper)

55, 85 Zinc Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries”.
ii. Integrated Zinc smeiter generaies all sors of
pollution problems.

56. 55 Qil Refinery (mineral Oil or | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
Petro Refineries) categores of Highly Polluting Industries’.

ii. Such types ofindustrial sectors generate all sorts
of pollution.

57 59 Petrochemicals Manufacturing ( | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
including processing of categories of Highly Polluting Industries’.
Emulsions of oil and water ) li. Such types of industrial sectors generate all sorts

of pallution.

iii. The eadier red categoryindustrial sector namely
“Processing of Emulsions of Gil & Water “is
merged with this industrial secior.

58. 60 Pharmaceuticals 30 10 40 30 5 35 20 95 R-R i. This industral sector is the one among the ‘17

categories of Highly Polluting Ind ustries’.
ii. Such types ofindustial sectors generate all sorts
of pollution.

59. 61 Pulp & Paper ( Large-Agro + | 30 10 40 | 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
wood} , Small Pulp & categories of Highly Polluting Industries”.

Paper ( agro based-wheat ii. Large /Small Agro based Pulp & Paper mills
contribute all sorts of pollution problems.

60. 30 10 40 - - - - 100 R-R Mainly water polluting industry. Final score is the

nomalized water pollution score.
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Note :
i Under the column Revised Category, the full forms of the abbreviations are as follows :
a.  R-R means original category was Red and revised category is also Red
b.  R-O means original category was Red and revised category is Orange
€. 0-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e.  O-Wmeans original category was Orange and revised category is White
f G-O means original category was Green and revised category is Orange
g G-G means original category was Green and revised category is also Green
. G-Wmeans original category was Green and revised category is White
ii.  There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
5/ Original Industry Sector Original Remarks
No. Si No. Category
1 14 Common treatment and disposal facilities(CETF, TSDF, E- R i. All such facilities are classified as Red but special category projects as these are parts of
waste recycling, CBMWTIF, effluent conveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ii. In case of CETP, the categorization will depend upon the category of member industries
fill site) being served.
2 18 Processing of Emulsions of Oil & Water it is a part of Petrochemical industries. Transferred and merged with the industrial sector
namely ‘Petrochemicals’ at SI. No. 54.
3 27 Heavy engineering including ship building (with investment R Most of the pollution generating processes / operations under this category are similar to
on Plant & Machineries more than Rs 10 crores) the industry category namely “Automobile Manufacturing (integrated facilities)” at SI.
No. 1 and may be referred accordingly.
4 30 Hydrocyanic acid and its dertoatives R Have been merged with the red category industrial sector namely  Basic chemicals and
electro chemicals and its derivatives including manufacturing of acid “ at SI. No. 24
5 32 Industrial estates’ parks / complexey/ areas/ export processing R The classification will depend upon the category(ies) of the industries operating /
zones/ SEZg/ Biotech parks/ leather complex proposed to be permitted in the area. In this context, guidelines prescribed in EIA
Notification, 2006 shall be followed.
6 33 Industrial inorganic gases namely- R These yuses wre generally secondary products and produced alongwith other main
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, products. To be classified as per the main parent plant.
amymonia, sulphur dioxide, ethylene, hydrogen-sulphide,
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used oils & waste oils R i The industry generates mainly the air pollution and oil bearing hazardous wastes.
The normalized (air pollution & HW generation score is 58.33.
it To be deleted as already covered under HW Recyclers / Re-processors ( Used oils /
Waste Oils) under Orange Category
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Table G-3: Final List of Orange Category of Industrial Sectors

FinalSl. | Orgnl Industry Sector wi w2 | W Al A2 A H W+A+H Revised Rema rks
No. S.No category
1. 20 Dismantling of rolling stocks ( wagons/ -- -- -~ 15 - 15 10 41.67 0-0 Emissions of dust and
coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
2 5 Bakery and confectionery units with 20 - 20 15 -- 15 - 43.75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
3 10 Chanachur and ladoo from puffed and 20 . 20 | 15 - 15 -- 43.75 0-0 Normal  water and  air
beaten rice( muri and shira) using polluting.
husk fired oven
4, 23 Coated electrode manufacturing 15 0 15 | 206 0 20 0 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes
5, 24 Compact disc computer floppy | 15 0 15 | 20 0 20 0 43.75 G-0 Generates waste-water and
and cassette manufacturing / Reel process emissions.
manufacturing
6. 24 Flakes from rejected PET bottle 20 - 20 | 15 - 15 - 43.75 R-O Normal  water &  air
pollutions are generated.
7. 30 Food and food processing including | 20 -- 20 | 15 - 15 -- 43.75 0-0 Normal  waler and  air
fruits and vegetable processing polluting.
8. 40 Jute processing without dyeing 20 - 20 | 15 - 15 - 4375 0-0 CPCB has notified standards
for this category. Both air and
P T water pollutions are
P \/‘/&”;’:‘h ‘\:‘hﬁ‘*‘ generated.
9, 56 | Manufacturing of siica gel— O TISERN0 [ 15|20 0 | 20| 0 | 4375 G-0 Waste-waters containing TDS
"/ 25D W and emissions of H,SO. are
//"k’ [ AV a0, enerated.
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10.

45

Manufacturing of tooth powder,
toothpaste, talcum powder and other
cosmeticitems

20

20

15

15

43,75

0-0

Both air and water pollution
are generated.

1%

55

Printing or etching of glass sheet using
hydrofluoric acid

15

15

20

20

43.75

0-0

Both air and water polluton
are generated.

12,

65

Silk screen printing, sari printing by
wooden blocks

20

20

15

15

43.75

0-0

Wash-water and PM emissions
from boilers .

13.

76

Synthetic detergents and
soaps(excluding formulation)

20

20

15

15

43.75

R-O

i. This is the score for units
having generation of waste-
waters |ess than 100 KLD.

ii. The units having waste-
water generation more than
100 KLD will become mainly
water polluting and
accordingly normalized
water pollution score will be
75 and be categorized as
Red.

14,

74

Thermometer manufacturing

15

15

20

20

43.75

0-0

Process - making glass bulb,
forming reservoir in the glass
tube for fluid, inserting fluid,
scale marking. Use of fuel to
heat the glass tubes and
hydrofluoric acid to seal the
scaling. Small quantities of
spent acids are generated.

15.

14

Cotton spinning and weaving (
medium and large scale)

15

37.5

10

475

Mainly air polluting industry.
Sources of air pollution (PM)
are the fine particles of cotton
from spinning process. Air
pollution score is normalized
to 100.

16.

Almirah, Grill Manufacturing (Dry

Mechanical Process )} 1 A~
/‘,,{E& i U_g%
~y

'/.;/G;'ﬁ e

20

20

50

0-0

Air pollution due to spray
painting (emissions of VOCs).
Units without painting
operations shall be
categorized as White.
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17. Aluminium & copper extraction from = - - 20 - 20 10 50 0-0 i. Normalized Air pollution
scrap using oil fired furnace (dry score.
process only) ji. Significant air pollution

due to melting (emissions
of SO2, PM).

18. Automobile servicing, repairing and | 20 - 20 | 20 - 20 10 50 0-0 Normal water & air polluting
painting  (excluding only  fuel and recyclable waste oil
dispensing) generating. |f the waste water

generation is more than 100
KLD, it will become mainly
water polluting and Red
category unit.

19. Ayurvedic and homeopathic medicine 20 - 20 15 = 15 15 50 0-0

20. Brickfields ( excluding fly ash brick -- - - 20 s 20 == 50 0-0 Significanty air polluting.
manufacturing usinglime process)

21. Building and construction project | 20 - 20 20 -- 20 -- 50 0-0 1. In the pre-construction
more than 20,000 sq. m built up area stage , itis mainly air polluting

due to generation of dust{ PM
) emissions. 2. After
construction, itis mainly water
polluting. If the discharge is
more than 100 KLD, it will be
having the normalized score
of 75 and be categorized as
Red.

22, Ceramics and Refractories - - - 20 - 20 - 50 R-0 i. Mainly air polluting

J

==

industry.

ii. This score is for the units
having coal consumption <
than 12 MT/day.

iii. For the units having coal
consumption > 12 MT /day,
the normalized air polluton
score will be 62.5 and shall
be categorized as Red.
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23. 11 Coal washeries 15 | 10 | 25 | 15 - 15 - 50 R-0 i. Wet washeries are mainly
water polluting industry
generating effluents
which are having
inorganic S5 & TDS.
Additionally, air pollution
due to PM emissions is
also generated.

ii. Water & air pollution

SCOres are jointly
normalized to 100.

24. 16 Dairy and dairy products (small scale) 20 - 20 | 20 - 20 - 50 0-0 Water and air polluting both.

25. 18 DG set of capacity >1MVA but <SMVA -- -- — 20 - 20 -- 50 0-0 Mainly air poluting . air

pollution score is normalized

to 100.

26. 17 Dry coal processing, mineral - - - 20 - 20 - 50 R-O Mainly air polluting industry.
processing, industries involving Final  score is  the
ore sintering, pelletisating, normalized air pollution
grinding & pulverization SCOre.

27. 19 Fermentation industry including | 20 - 20 - - - E 50 R-0 i. Mainly water polluting
manufacture of yeast, beer, industry. This is the
distillation of alcohol (Extra normalized water pollution
Neutral Alcohol) score for wunits having

discharge < 100 KLD.

ii. For the units having
discharge > 100 KLD, the
normalized water pollution
score will be 75 and shall
be accordingy categorized
as Red.

28. 21 Ferrous and Non- ferrous metal = - = 15 5 20 10 50 R-0 i. Mainly air polluting.
extracion involving  different ii.  This score is

ing, refining, applicable to
alloy- secondary production
/p\\ of ferrous & non-
RS N ferrous metals
ROE=s O (excluding lead) up-to
ngZ a3
T Zoz = 1 MT/hour
S P = 3 production.
e i
pox 32
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iii.

For lead, the
normalized air
pollution score will be
= (100*25)/40= 625
and is categorized as
Red.

For Induction Furnace
clubbed with AOD
furnace - separate
calculation shall be
made based on the
capacity of the
furnaces. In such
industries, the molten
metal from induction
furnace is transferred
to AOD furnace
where other metals
like manganese and
nickel are added to
get the metal of
desired constituents.
The lime and silicon
are also added for
reduction of the metal
oxides to the base
metal. the normalized
air pollution score
will be = (100*25)/40=
62.5 and is
categorized as Red.

29,

26

Fertilizer (granulation / formulation /
blending only)

20

20

50

0-0

Air polluting.

30.

27

=
Fish feed, V feed
p );,(\f@:@a nﬂ,ca ee

& e X 1),

20

20

50

0-0

Obnoxious odour , H2S etc. AP

scoreis normalized to 100

31.

28

33

i

20

20

50

0-0

Mainly water polluting. WP
scorejs normalized to 100.
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32! 31 Forging of ferrous and non- ferrous - - i 20 - 20 - 50 0-0 Heating furnace. Mainly air
metals ( using oil and gas fired polluting.
furnaces)

33. 32 Formulation/pelletization of camphor - - - 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34, 33 Glass ceramics, earthen potteries and - -- -- 20 - 20 - 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of SO2 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35. 35 Gravure printing, digital printing on 20 - 20 20 -- 20 10 50 0-0 Waste waters , emissions of
flex, vinyl VOCs

36. 36 Heat treatment using oil fired furnace - - - 20 - 20 - 50 0-0 Mainly air polluting and noise
( without cyaniding) generating. AP  Score is

normalized to 100.
37. 28 Hot mix plants - - - 20 - 20 - 50 R-0 Mainly air polluting. Air
pollution SCOres are
normalized to 100.

38. 37 Hotels (< 3 star) or hotels having >20 | 20 - 20 | 20 - 20 - 50 0-0 Mainly water polluting. WP
rooms and less than 100 rooms. scoreis normalized to 100.

39. 38 Ice cream 20 - 20 | 20 - 20 - 50 0-0 Wash-water and boilers / oven

for pasteurization.

40. 34 Industries engaged in recycling / - - - 20 0 20 0 50 R-0O Mainly air polluting. Air
reprocessing/  recovery/reuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -

Paintandink Sludge/residues
41, 34 Industries engaged in recycling / | 10 - 10 | 20 - 20 | 10 50 R-0 Mainly air polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule

34
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dispersible form,,
Slags from copper processing for
further processing or refining ,
Insulated Copper Wire,,
Scrap/copper with PVC sheathing
including  ISRI-code  material
namely “Druid” o
Jelly filled Copper cables
Zinc Dross-Hot dip Galvanizers
SLAB,, Zinc Dross-Bottom Dross,,
Zinc ash/Skimming arising from
galvanizing and die casting
operations,,

Zinc ash/Skimming/other zinc
bearing wastes arising from
smelting and refining,,
Zinc ash and residues including
zinc alloy residues in dispersible
from,,

42, 35 Industry or processes involving - - - 20 - 20 - 50 R-0 i. This scoreis valid for the
foundry operations foundries having
capacity < 5 MT/hr as
such units require the
coal/coke @ <500 kg/hr.
ii. Theunits having capacity
of 5 MT/hr and more,
the coal/coke
consumption will be
more than 500 kg/hr and
the normalized score will
be 62.5 and classified
accordingly as Red.
43. 40 Lime manufacturing (using lime - - - 20 - 20 . 50 R-O Mainly air polluting
kiln)
44, 41 Liquid floor cleaner. black phenyl, | 20 - 20 | 20 -- 20 - 50 0-0 Both air and water pollution
yeehdl) fono ‘ﬁte are generated.
g O
== 35
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45, 42 Manufacturing of glass 10 - - 20 - 20 - 50 R-0 i.  Mainly air polluting
{ melting at 15002C
and refining .
ii. In case of lead glass
, the score of Al
will be 25 and
accordingly the
normalized scores
will be 62.5i.e. Red
46. 43 Manufacturing of iodized salt from 12 -- 12 20 - 20 - 50 0-0 Boiling in Evaporators
crude/ raw salt (multiple effect evaporators),
centrifuging, iodization with
KIO3 mixing . Mainly air
polluting. Air pollution score is
normalized to 100.
47. 42 Manufacturing of mirror from sheet - - - 20 -- 20 - 50 0-0 Evaporator &  furnace for
glass heating the metal to be
applied as reflector on mirror.
- Mainly air polluting.
48, 44 Manufacturing of mosquito repellent - - -- 20 -- 20 - 50 0-0 Mainly air polluting. Toxic
coil fumes are expected.
49, 46 Manufacturing of Starch/Sago 25 - 25 15 - 15 - 50 R-O i Water and  air
polluting industry.
Boiler is used for
steam generation.
ii. Water & air
pollution scores are
normalized to 100
50 46 Mechanized laundry using oil fired 20 - 20 | 20 - 20 - 50 0-0 Both air and water polluton
boiler are generated.
51 47 Modular wooden furniture from - - - 20 - 20 -- 50 0-0 1. Mainly air polluting. Boiler
particle board, MDF< swan timber etc, as well as VOCs from use of
Ceiling tiles/ partition board from saw adhesives. 2. Without boiler, it
dust, wood chips etc, and other will be a Green category
agricultural waste using synthetic industry.
adhesive resin, wooden box making (
With boiler)
New highway construction project = - - 20 - 20 - 50 R-O Mainlyair polluting project.

36
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Non-alcoholic

53. 51 beverages(soft | 20 - 20 | 15 5 20 J 50 R-0 i. Both air and water
drink) & bottling of alcohol/non polluting. Scaore is
alcoholic products normalized with air &

water pollution. This score
is walid for industries
having waste-water
generation < 100 KLD,

ii. For the wunits having
waste-water generation >
100 KLD the , normalized
score would be 62.5 and
categorized as Red.

54. 439 Paint blendingand mixing (Ball mill) 20 - 20 | 20 - 20 10 50 0-0 Both air and water pollution
are generated.

55. 62 Paints and varnishes (mixing and | 20 0 0 20 0 20 0 50 G-0 Waste-waters as well as fumes

blending) of VOCs due to solvents,
pigments, varnishes.

56. 51 Ply-board manufacturing( incuding 0 - 0 20 - 20 - 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic fluid heater{without normalized to 100
resin plant)

57. 52 Potable alcohol ( IMFL) by blending, | 20 - 20 -- - - - 50 0-0 Mainly water polluting. WP
bottling of alcohol products scoreis normalized to 100.

58. 54 Printing ink manufacturing 20 = 20 | 20 - 20 - 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

58, 70 | Printing press 20 0 | 20| 20 0 20 0 50 G-0 Colored waste-waters
containing dyes and VOC
emissions are generated.

60. 59 Reprocessing of waste plastic| 20 - 20 20 -- 20 - 50 0-0 Large quantities of wash-water

including PVC and fugitive emissions are
generated.

Rolling mill (oil or coal fired) and cold | 10 - 10 | 20 - 20 -- 50 0-0 Mainly air polluting. Air

rolling mill pollution score is normalized
to 100. Others - cooling water
and recyclable waste oils etc.
are generated.

Spray painting, paint baking, paint - - -- 20 - 20 10 50 0-0 Mainly air polluting. Emissions

shipping

of VOCs and HC are generated.
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63. 72 Steel and steel products using | 10 - 10 20 - 20 10 50 R-0 i. Mainly air polluting. In the
various furnaces like blast furnace emissions, oxides of
Jopen hearth furnace/induction manganese, nickel etc. are
furnace/arc  furnace/submerged also present.
arc furnace /basic oxygen furnace ii. Air  pollution score s
/hotrolling reheated furnace normalized to 100.

64. 73 Stone crushers 20 20 50 n-0 Mainly air polluting. Air

pollution score is normalized
to 100.

65. 75 Surgical and medical products 20 - 20 20 - 20 - 50 R-0 Both air as well as water

including prophylactics and latex polluting. Air and water
pollution scores are
normalized to 100.

66. 85 Tephlon based products 0 0 0 20 0 20 0 50 G-0 Due to spraying applications,

emissions (HC) are generated

67. 70 Thermocol manufacturing ( with - - - 20 - 20 - 50 0-0 Polystyrene is heated. Mainly
boiler) air polluting with boiler.

68. 82 Tobacco products including | 20 - 20 | 20 - 20 - 50 R-0 Such industries generate
cigarettes and tobacco/opium both air as well as water
processes pollution. These scores are

normalized to 100.

69. 72 Transformer repairing/ manufacturing - - - 20 - 20 10 50 0-0 Mainly air polluting because of
( dry process only) ovens, shot-blasting etc.

70. 73 Tyres and tubes vulcanization/ hot | 10 - 10 20 - 20 - 50 0-0 Mainly air polluting . Emissions
retreating of PM, VOCs and obnoxious

odour are generated.

71, 83 Vegetable  o0il  manufacturing | 20 - 20 | 15 5 20 | 10 50 R-0 i.  All sorts of pallution are
including solvent extraction and generated.
refinery /hydrogenated oils ii. This score is valid for

plants having waste-
water generation < 100
G K.
o gt (. Sl ii. If the waste-water
> //'"_-“'"‘\\ /“\ generation is more than
L& \V \ 100 KLD, the unit shall
j: 2 E 25 @A\ , be classified as Red.
85 2’5 )Zii) Wire drawing and wire netting 20 - |2 | - - - - 50 0-0 Mainly water polluting. WP
SN /. scoreis normalized to 100.
235
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73. 21 Dry cell battery (exduding manufacwrng | 30 - | 30| 15 - 15 10 55 0-0 Water and air polluting both.
of electrodes) and assembling & charging
ofaddlead battery on microsale
74. 50 Pharmaceutical formulation and for R | 20 - 20 | 20 -- 20 15 55 0-0 i. All sorts of pollution are
& D purpose ( For sustained release/ generated.
extended release of drugs only and ii. R&D activities are to be
not for commercial purpose) shifted to Red category.
75. 78 Synthetic resins 20 - 20 | 20 - 20 15 55 R-0 All sorts of pollution are
generated.
76. 79 Synthetic rubber excluding | 20 - 20 | 20 . 20 | 15 55 R-0 i. Most synthetic rubber
molding is created from two
materials, styrene and
butadiene. Both are
currently obtained
from petroleum.

ii.  Process is similarto a
part of Petrochemical
plants.

77. 9 Cashew nut processing 25 -- 25 | 20 - 20 -- 56 0-0 Normal  water and  air
polluting.

78. 12 Coffee seed processing 25 - 25 | 20 - 20 - 56 0-0 Normal water & air polluting
industry.

79. 57 Parboiled Rice Mills 25 - 25 | 20 - 20 - 56 R-0 i. Rice Mills are

generating both air and
water pollution. Waste-
waters are having high
strength in respect of
BOD.

This is the normalized
air & water pollution
score for units having
waste-water generation
< 100 KLD and fuel
consumpfion less than
12 MTD.

For units having waste-
water generation > 100
KLD or fuel
consumption > 12 MTD
or both , the unit shall
be classified as Red.
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80. 29 Foam manufacturing - - - 20 -- 20 15 58 0-0 i. Raw material is
polyurethane, latex etc.

ii. Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.

jii. Outdated raw materials
and spoiled slots are
discarded as HW.

81, 34 Industries engaged in recycling /| 10 0 10 | 20 0 20 15 58.33 R-O Mainly air polluing and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - |tems pollution & HW scores are
namely - normalized to 100
Used Oil — As per specifications
prescribed from time to time.

82. 34 Industries engaged in recycling / - - - 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - items pollution & HW scores are
namely - normalized to 100.

Waste Oil ---As per specifications
prescribed from time to time.

23 56 Producer gas plant using conventional -- - -- 20 - 20 15 5833 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. SO2, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.

Note :

i Uinder the colunm Revised Category, the full forms of the abbreviations are as follows :

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-0 means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-Wmeans original category was Green and revised category is White

40
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ii.

There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication / vague
category. The overall details are as follows:

S Origin [ndustry Sector Original Remarks
No al ! Categor
No. y
1 24 | Excavation of sand from the river bed (excluding 0
manual excavation)

Since such types of activities cause ecological disturbances, the instructions issued by
the government from time to time be followed. To be categorized by MoEF&CC.

2 39 | Infrastructure Development Project (0] Vast variety of such projects come under such category. This is to be decided by the
concerned SPCB in line of EIA Notification , 2006.

3 4 | Poweriess e Very vague term hence deleted. Such types of general engineering units have already
been covered.

41
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Table G-4 : Final List of Green Category of Industrial Sectors

Sl Orgnl Industry Sector w1 w2 W Al A W+A+H | Revised Remarks
No. | Sl No. Category

1. 2 Aluminium utensils from - - - 10 10 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2, 6 Ayurvedic and homeopathic 10 - 10 - - 25 G-G Small quantities of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery /confectionery | 10 - 10 - - 25 G-G Small  quantities of
/sweets  products  (with waste-waters are
production capacity <lipd generated from washing
(with gas or electrical oven) operations.

4, 6 Bi-axially oriented PP film 10 = 10 - - 25 0-G Mainly extrusion
along  with  metalizing process involving
operations Cooling water

recirculation

5 10 Biomass  briquettes  (sun - - - 10 10 25 G-G Minor air pollution due
drying) without using toxic to some fugitive M
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 10 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.
Brass and bell metal utensils - - - 10 10 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)
Candy 10 — 10 10 10 25 G-G Small quantities of

waste-water and minor
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PM emissions are
generated.

9: 17 Cardboard or corrugated box - - - 10 10 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry &  wooden - - - 10 10 25 G-G Minor air pollution due
furniture manufacturing to some fugitive I'M
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - - 10 10 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12: 20 Ceramic colour - - - 10 10 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler ~ and  wastewater
recycling process)

13. 11 Chilling plant, cold storage [ 10 - 10 - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - - 10 10 25 0-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.
Cotton spinning and - - - 10 10 25 G-G Minor PM emissions
weaving (small scale) from spinning process.
Dal Mills = 2 = 10 10 25 0-G Some fugitive emissions

of PM.
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17 29 Decoration of ceramic cups - - - 10 10 - 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC = = - 10 10 - 25 0-G Minor  emissions /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - - 10 10 - 25 0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - — - 10 10 - 2b G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - - 10 10 - 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical kiln or not
involving fossil fuel kiln

22; 34 Glue from starch (physical - - - 10 10 - 25 0-G Some fugitive emissions
mixing)  with  gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - ~ 10 10 - 25 G-G Minor fumes from
(purification ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24. | 36 Heat treatment with any of 10 - 10 10 10 - 25 0-G ¢ Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction s Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to  field

verification.
Insulation and other coated - - - 10 10 - 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane
Leather foot wear and leather - - - 10 10 - 25 G-G Minor fumes due to use

products (excluding tanning
and hide processing except
cottage scale)

of adhesives / gums.
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27. 50 Lubricating oil, greases or - -- - 10 - 10 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - - 10 - 10 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes efc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29, 59 Oil mill Ghani and extraction | 10 - 10 - = = 25 G-G Small quantities of floor
( no hydrogenation [/ washings & equipments
refining) washings are generated.

30. 48 Packing materials - - - 10 - 10 25 0-G Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/toilet cleaner - -~ - 10 - 10 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 - 10 10 - 10 25 G-G Cooling  water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

27 68 Poultry, Hatchery and — — - 10 - 10 25 G-G Obnoxious odour
Piggery containing H2S, CHy etc.

and fugitive PM
emissions

34. 69 Power looms (without dye - - - 10 - 10 25 G-G Minor emissions of PM.
and bleaching)

35: 71 Puffed rice (muri) (using gas - — 10 - 10 25 G-G Minor emissions of PM.
or electrical heating system)

Pulverization of bamboo and - - - 10 - 10 25 0-G Some fugitive emissions
scrap wood of PM are expected.
Ready mix cement concrete - - - 10 - 10 25 G-G PM emissions.
Reprocessing of waste cotton - - - 10 - 10 25 G-G PM emissions.

Rice mill (Rice hullers only) - - - 10 - 10 25 O0-G PM  emissions  are

generated. Mainly air

45

¢/

136



polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 10 10 10 - 25 0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - 10 10 - 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42. 63 Saw mills - - 10 10 - 25 0-G Mainly air polluting.
PM and noise are
generated.

43. i Soap manufacturing (hand [ 10 10 - - - 25 G-G Small  quantities of

made without steam boiling waste-water are
/ boiler) generated.

44, 80 Spice grinding (upto-20 HP - - 10 10 - 25 G-G Small  quantities of
motor) fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - 10 10 - 25 0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - 10 10 - 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47, 82 Steeping and processing of | 10 10 - - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - - 10 10 -~ 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate,

49. 22 Chilling plant and ice 12 12 - - = 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place
CO2 recovery 12 12 = - - 30 G-G Normal water pollution
from scrubbing action
Distilled water ( without | 12 12 - - - 30 G-G TDS as  distillation

boiler) with electricity as
source of heat

residues
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52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53 53 Manufacturing of optical 12 - 12 - - - - 30 G-G Small quantities of
lenses  (using  electrical waste-waters containing
furnace) TDS, 5S are generated.

54. 58 Mineralized water 12 - 12 - - - -- 30 G-G RO Rejects.

55.| 68 Tamarind powder 12 - 12 15 -- 15 -- 33.75 0-G e Dried tamarind fruits -
manufacturing cleaned and after

soaking them in water
theyare boiled insteam
jacketed  ketde for
about 40-45 minutes.
Then pulp is extracted in
pulper and dred in
drum type drier and on
cooling, the - final
productis packed.

s  Generates small
quantities of . waste
waters and air
emissions. loint score is
nomalized to 100.

56. | 15 Cutting, sizing and polishing of 15 - 15 -- -- -- -- 37.5 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

57.] 22 Emery powder ( fine dust of -- -- -- 15 -- 15 - 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings of naturally
occurring minerals.

58.] 25 Flyash export, transport & - - - 15 - 15 - 375 R-G e This is mainly air
disposal facilities polluting activity.

e This is the normalized
score based on air
pollution.

Mineral stack yard / Railway 15 - 15 15 - 15 - 375 R-G e Mainly air pollution

sidings

due to loading,
unloading,  storage
and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60. | 54 Qil and gas transportation £ - - 10 5 15 - 375 R-G e Contains small gas
pipeline based power plants
up-to 5 MWs.

s  Air pollution score is
normalized to 100.

s |n case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61. | 64 Seasoning of wood in steam - - - 15 - 15 - 37.5 0-G Air pollution due to use
heated chamber boiler for supply of steam.

Air polluion score is

normalized to 100.

62. 84 Synthetic detergent - - -- 15 - 15 - 37.58 G-G e This score is valid for
formulation the industries which
are not
manufacturing LABSA.
It is procured from
outside.

e Small guantities of
emissions are
generated from mini
boiler.

e Air pollution score is
normalized to 100.

63. | 69 Tea processing ( with hoiler) - -- -- 15 - 15 - 375 0-G With boiler, itis an orange
category industry.

Without boiler, it will be

green category industry.
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Note :

i Under the column Revised Category, the full forms of the abbreviations are as follows :
a.  R-R means original category was Red and revised category is also Red

b.  R-Omeans original category was Red and revised category is Orange
¢.  0-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e.  O-Wmeans original category was Orange and revised category is White
f. GO means original category was Green and revised category is Orange
8- G-Gmeans original category was Green and revised category is also Green
h.  G-Wimneans original category was Green and revised category is White
ii.  There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
L] Origin Industry Sector Original Remarks
No al 51 Categor
No. y
1 47 Jobbing and Machining G Vogue category to be deleted, as such activities have already been covered in
other categories.
2 66 Reel manufacturing G Already covered in other categories. Hence, deleted
3 1 Assembling of acid lead batteries (up to 10 batteries per | G Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent management.
5 30 Diesel generator sets (15 KVA to 1 MVA) G s Normal operation —12 hrs a day.
e Consumption of diesel = 1680 litres for 1 M VA DG set at full load @ 0.21
litres / KVA / hr.
e Stand-alone DG Sets hoving totol capacity 1 MVA orless and equipped with
s acoustic enclosures alongwith adequate stack height may be exempted o
\jiﬁ?\_\“% from the purview of Cansgenr manaqgem ent. H.-'ghegmpacj;,ty DG setsn have \\§
e S \‘Q already been covered under Red / Orange categories . ~Q
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Table G-5: Final List of White Category of Industries

SI. | Orgnl | Industry Sector W1 W2 W Al | A2 A H | W+A+H| Revised
No. | Sl No. Category
1, 3 | Assembly of air coolers /conditioners - - - - - - - = G-W
,repairing and servicing

2, 4 Assembly of bicycles ,baby carriages and - - - - - - - = G-W
other small non motorizing vehicles

3. 7 | Bailing (hydraulic press)of waste papers - - - - - - - - G-W

4. 9 | Bio fertilizer and bio-pesticides without using | -- - - - - - - - G-W
inorganic chemicals

5. | 11 | Biscuits trays etc from rolled PVC sheet (using | - - - - - | -] - = G-W
automatic vacuum forming machines)

6. 12 Blending and packing of tea - - - - - == = = G-W

7. 14 | Block making of printing without foundry - - - - - - -- - G-W
(excluding wooden block making)

8. 21 | Chalk making from plaster of Paris ( only - - - - - e o w2 G-W
casting without boilers etc. (sun drying /
electrical oven)

g, 25 | Compressed oxygen gas from crude liquid -- - - - - - - = G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 | Cotton and woolen hosiers making ( Dry - - - - - - - - G-W
process only without any dying / washing
operation)
Diesel pump repairing and servicing ( - - - - - - - - G-W
complete mechanical dry process)
Electric lamp ( bulb) and CFL manufacturing = - - - - e s s G-W
by assembling only

05l
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13.| 34 Electrical and electronic item assembling ( = = = o= == = = == G-W
completely dry process)

14.1 23 Engineering and fabrication units (dry process | - - - — - - - - o-wW
without any heat treatment / metal surface
finishing operations / painting)

15. 35 Flavoured betel nuts production/ grinding ( s s s o = - s e G-W
completely dry mechanical operations)

16. 37 | Fly ash bricks/ block manufacturing - - - - -- - - - G-W

17.| 38 | Fountain pen manufacturing by assembling - - -- - -- - - - G-W
only

18. 39 Glass ampules and vials making from glass = =% =7 = 3 ai = e G-W
tubes

19. 40 Glass putty and sealant ( by mixing with - = 2 P = i = = G-W
machine only)

20.| 43 Ground nut decorticating - - - - - - - - G-W

21.| 44 | Handloom/ carpet weaving ( without dying -- - - - - - - -- G-W
and bleaching operation)

22.| 48 | Leather cutting and stitching (more than 10 - - - - - - - - G-W
machine and using motor)

23.| 51 | Manufacturing of coir items from coconut - - - - - - - - G-W
husks

24.| 52 | Manufacturing of metal caps containers etc -~ - - - - -- - - G-W

25.| 55 | Manufacturing of shoe brush and wire brush - — - - - - - - G-w

26.| 57 | Medical oxygen -- - - - - -- -- - G-W

27.| 60 | Organic and inorganic nutrients ( by physical - - - - - - - -- G-W
mixing)

28.| 61 | Organic manure (manual mixing) - - - - - - - - G-w
Packing of powdered milk - s s - - i sz o G-W
Paper pins and u clips = = = = = = = = G-W
Repairing of electric motors and generators ( == == Z= = ~— == Z= = O-W
dry mechanical process)
Rope (plastic and cotton) = - - - - - - . G-W
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33, 76 Scientific and mathematical instrument - - - 5 - s 20 i G-W
manufacturing

34. 78 Solar module non conventional energy e = o o Zss 2= = = G-W
apparatus manufacturing unit

35.| 79 | Solar power generation through solar - - e s i i s < G-W

photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

36.| 83 | Surgicaland medical products assembling - - - - - - - - G-W
only (not involving effluent / emission
generating processes)

Note : Under the column Revised Category, the full forms of the abbreviations are as follows :

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange
G-Gmeans original category was Green and revised eategory is also Green

ot oALN =R

G-Wmeans original category was Green and revised category is White
b

A
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Annexure
ot Ei: ooy FrdmoT 9
] CENTRAL POLLUTION CONTROL BOARD
ke “ﬁ {wafeproy wat ast AarE, WA W] »
@é:j:(ib (AINISTRY OF ENMVIRCSENT & FORESTE, GOVT OF INTLA)
No. B-29012/ESS/CT "W/ 201515 19.08 2018

Sub: "Harmonization of Classification of industries under Red / Orange / Green / White Categories”,

During the Conference of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was resolved to adopt polfution potential criteria for categorization of Red,
Orange & Green categories of industries and that a Committee be constituted with State
represetitatives. Fusther, in the 59% Confarence of Chairimen & Member Secretaries of Pollution
Control Boards/PCCs held in New Dalhi ors April 08, M5, it was agreed to constilute a
Committee 1o look into categorization system of indusiries based on their respective pollution
potential index,

2 Accordingly, a Committee comprising the Chairmen of CPCB, AFPCB, TNFCB, MPPCB,
MPCB, PPCB, WBPCB and MS, CPCE was constituted vide CPC3 OM dated 23.042015 to
review & classify industrial sectors into different cotegories based on criteria of respective
pollutien potential indices,

3. The existing Red ( 85 sectars) , Orange ( 73 sectors) and Green ( 86 sectors) industrial sectors
have been assessed as per the proposed formula by 2 group of Scientists from CPCB . For this
purpose , concerned Engineers / Scientists from the Member SPCBs of the Commiiltes were also
teavolved & consulted during May28-29, 2015,

4. Afler careful examination and consideration of the sugpestions of concerned stake-holders the
“Draft Document on Revised Concept of Categorization of Industrizl Sectors * is prepared by
the Comumittes ,

In this context, the Undersigned is directed to forward 2 copy of the " Dhafi Document on
Revised Concept of Categorization of Industrial Sectors to all the SPCBs, PCCs and concerned
Ministries for their comments. Accordingly, the same is snclosed herewith and all the SPCBs, PCCs
and concerned Ministries are, hereby requested to provide their comments by 04.09.2005. The
comments may kindly be sent through hard copy as well as soft COPY  ab cemadl

okgupta.cpeb@nicin , akgopch@hotmait.eom . :!;

Enci: Ag above

[NK. Gupta)
Incharge - ESS
To
All the State Pollution Contral Boards { Pollution Control Committees
The Secretary, Ministry of Micro Small and Medium Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterprises, New Deolhi
The Advisor & Incharge , CP Division, MoliFCC, New Delhi
CPCB Website

Ul o

ofter s off sl o, sl 110052
. _ ; . Kb SN
‘Parivesh Bhawan', East Arjun Nagar, Defhi - 11003 ' .
LW / Tel, - 43102030, TR Fax 0 22305793, 22307078, 22307078, 2230&3. 2250454
| £.98 / a-mall wcpeb@nicin Frwr  Website | wassiepcbunicin
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Central Control Room for Air Quality Management - All India

Comparison Report ® © 31-0ct-2023 - 16:05 =
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